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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Cutes and 
Scheduled Tribes having been authorised by the Committee to submit the 
Report on their behalf, present this Third Report (Ninth Lok Sabha) on 
Action Taken by Government on the recommendations contained in the 
Forty-seventh Report (Eighth Lok Sabha) on the Ministry of Railways 
(Railway Board)-Reservations for and employment of Scheduled Castes 
and Scheduled Tribes in Eastern Railway. 

2. The Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes (1990-91) considered the Action Taken replies on 9 July, J990 and 
decided to take oral cwidence of the Ministry of Railways (Railway Board) 
with 'a view to obtaining clarification on certain recommendations. The 
Committee took evidence of the representatives of the Ministry of 
Railways (Railway Board) on 20.9.90 and 15.10.90. The Committee wish 
to express their thanks to the officers of the Ministry of Railways (Railway 
Board) and Eastern Railway for placing before the Committee material 
and information the Committee desired in connection with the examination 
of the subject. 

3. The Report was considered and adopted by the Committee at their 
sitting held on 28 November, 1990. 

4. The Report has been divided into the following Chapters:-

I. Report. 

II. Recommendations/ Observations which have been accepted by 
Government. 

III. Recommendations/Observations which tbe Committee do not desire 
to pursue in veiw of Government's replies. 

IV. Recommendations/Observations in respect of which replies of 
~em.ment have not been accepted by the Committee and which require 
reiteration. 

s. An anal)'Sis' of the Action Taken by Government on the recommenda­
tions contained in the 47th .Report of the Committee is liven in Appendix. 
It would be observed therefrom that out of 47 rec:ommendationa made in 

(v) 
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the Report 29 recommendations, i.e. 61.71 per cent have been ac:cepted by 
the Government; the Committee do not desire to pursue 6 recommenda­
tioaI, i.e. 12.76 per cent of their recommendations in view of Govern­
meal'. replies; 12 recommendations, i.e. 25.53 per cent in respect of which 
replies of Government have not been ac:cepted by the Committee. require 
reiteration. 

NEWDEutI; 

J.."." 2,1991 

P.... 19, 1912 tS) 

(vi) 

ANADI CHARAN DAS. 
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CIIAPI'EIl I 
REPORT 

'Ibis Report of the Committee deals with the Action TabD by 
Government on the rec:ommendatioas aud obServations contained in die 
47th Report of the Committee on reservations for and employlDelll of 
Scheduled Castes and Scheduled Tribes in Eastern Railway. 

1.2 The 47th Report was presented to Lok Sabha on 2S April, 1989. It 
contained 47 recommendations. Replies of the Government in respect of 
these recommendations have been examined and may be categorilecl • 
under:-

(i) Recommendations and observations which have been accepted by 
Govemment- Sl. Nos. 6,7,8,9, 10, 11, 12, 13, 16, 17, 18, 19,21,22,23, 
24, 26, 29,30, 32, 33, 37, 38, 39, 40, 44, 45, 46 & 47. 

(ii) Recommendations and observations which the Committee do not 
desire to pursue in the light of the replies received from Govemment- SI. 
Nos. 20, 27, 35, 36, 41 & 42. 

(iii) Recommendations and observations replies to which have not been 
accepted by the Committee and which require reiteration- Sl. NOI. I, 2, 
3, 4, 5, 14, 15, 25, 28, 31, 34 & 43. 

(iv) Recommendations and observations in respect of which final reply 
bas not been received- NIL. 

1.3 Action Taken notes containing replies of GO"8mment to the 
recommendation contained in the 47th Report were considered by the 
Committee at their sitting held on 9.7.1990. After consideration of the 
Action Taken Notes, the Committee found that some of the replies were 
vague and not satisfactory and they decided to take further evidence of the 
Ministry of Railways (Railway Board) to let further clarification on these 
points. Accordingly, further evidence of the Ministry of Railways (lWlway 
Board) was taken on 20.9.90 and 15.10.90 and conclusion arrived III are 
narrated in the following paragraphs. 

Represenllltion of Scheduled Casta I Scheduled Tribes in the po6I of 
Vigikmce Inspectors: (PIITtI 1.15-1.17; 47th Report) 

1.4 A probe by the Committee bad revealed that out of 28 poItI of 
Inspectors in Vigilance Organisation in the Railways, not a lingle post .. 
held by a Scheduled Caste employee and only one Scheduled Tn"be 
candidate officiated aaainst the post of VipJance lnapec:tor during 1985-86 
and 1986-87. 

1.5 The Commi~ did not aaree with the representatives of the Railway 
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Board that the reasons for makin, the posts of Vigilance Inspectors as ex­
cadre posts wu that they had not only to investigate discreetly but had 
also to make out elaborate reports. In their opinion, there was no dearth 
of Scheduled Caste I. Scheduled Tribe employees in the Railways for being 
posted as Vigilance Inspectors. 

1.6 Keeping in view the importance of Vigilance Inspectors who inter-
alia were also looking into the cases of harassment of SCJST employees in 
Railways, the Committee recommended that the posts of Vigilance 
IDapectors should be converted into regular cadre posts and should not be 
allowed to continue as ex-cadre posts. 

1. 7 In their Action Taken note, dated 8.9.1989, the Ministry replied as 
under:-

"The matter has been reviewed. The matter was also referred to 
Department of Personnel and Training who have advised that there is 
no change in the existing policy. As regards temporary promotions for 
less than 45 days duration, such posts are filled by locally available 
senior-most persons because employees on transfer from other pla~s do 
not like to be posted for such a short duration. In regard to the 
upgradation scheme where all posts in a particular category 1 grade are 
upgraded, no reservation is considered necessary because all the 
reserved community employees in the lower grade also get promotion to 
the higher grade. 

Vigilance work is of a very exacting and unpopular nature. Most of 
the staff are unwilling to join the organisation because it alienates them 
from their parent departments. They stand to lose the experience they 
would have gained in the parent department, they lose their friends 
about whom they have to investigate ~nd also expOse themselves to 
vendetta at the hands of the seniors whom they investigate. Vigilance 
work is extremely trying and there are not many takers. 

It is neither practicable nor desirable to create cadre posts in the 
Vigilance Depattment, the reasons for which are as follows:-

(i) Though ther~ may be 20 to 40 posts of Vigilance Inspectors on 
each Railway, it has to be remembered that they are drawn from 
separate disciplines such as Civil Engineering, Mechanical Engineerinlt. 
Signal & Telecommunication Department, Traffic, Accounts, Store, 
Personnel, Security" Medical etc. Some are drafted from the Police/CBI 
Departments. It would be necessary &0 have a sub-cadre under each 
discipline and there would not be more than 2 to 4 Inspectors under 
each discipline. Formation of a separate cadre for each such small cadre 
would not be pqssible and staff would get frustrated. 

(ii) Before an Inspector joins Vigilance, he has to have .. grounding 
for about 15 to 20 years in his own parent department. He is required to 
investigate cases pertaining to his own department. Under the circum-
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staac:es, at the initial stqe, we cannot recruit Inspectors in the ViJilance 
Department and keep them permanently by fonai ... a aeparate cadre. 

(iii) It is the policy of the Government to transfer persons workina on 
sensitive posts. Vigilance is the most sensitive Department on the Indian 
Railways. It is absolutely necessary that Inspector and Officers workina 
in the Vjplance Departptent are sent back to their parent Department 
after the completion of their tenure. Otherwise they will also get out of 
touch of the latest development.J chanles taking place in their depart­
ment. This is also the view of the Central Vigilance Commission. 

In view of the foreloing, we have to continue with the ex-cadre system 
in which only volunteers are drawn from various Departments who, on 
completion of tenure, go back to their parent departments in the Railways. 
It is of course true that SC I ST should have enough representation in the 
services. Instructions wiD be issued that amongst the volunteers, due 
consideration should be given to SC I ST candidates while selecting for the 
Vigilance Department I Organisation. " 

1.8 Asked to explain whether efforts were being made to give due 
representation to SC I ST candidates in Vigilance Orlanisation, the Minis­
try of Railways (Railway Board) informed in a written note that this was 
being done and they have forwarded a copy of the instructions issued in 
this direction (vide-Annexure I). 

1.9 Being not satisfied with the reply of the GoV!. the Committee 
desired to know during further evidence as to when the rules relating to 
exemptions from Reservation Orders the ex-cadre posts were ffamed by 
the Department of Personnel, whether the rules were reviewed at any time 
and whether the circ::umstances under which these rules were framed has 
since been changed. In reply the representative of the Ministry of Railways 
(Railway Board) stated that the rules for exemption of ex-cadre tenure 
posts were framed by the Ministry of Home Affairs in 1965 and they came 
into force immediately after the issue of the O.M. on 29.9.65. The 
necessity for the chanle was examined in 1986-87 with a view to reviewing 
the policy. But the Department of Personnel and Training did not agree to 
make any chanles in the rules. 

1.10 Explaining the justification of retaining posts like those .of Vigilance 
IDspectors as ex-cadre posts, the representative submitted: 

"the ex-cadre posts are generally small cadres whicb cannot be self­
supporting in the sense that when we have a cadre, it means various 
other thinp like prospects of promotion etc. In a small cadre, these 
prospects of promotion get vitiated. The ex-cadre posts are manned by 
incumbents drawn from other biaCf cadres ac::cordinl to the functional 
needs of the ex-cadre posts. For example, in Vigilance, we have several 
disciplines, Civil Engineering, Mechanical Engineering and Electrical 
Engineerinl, Acc::ounts, Stores, Personnel, SipaJs etc. The Vigilance 
Department is relatively a small sroup of incumbents and further IUb-
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dividing into several discipline, areas of each discipline wiD be very 
small. Now, if we have a permanent cadre in the Vigilance, then the 
promotional prospec:ts of the staff who are deployed in that Department 
will be very achenely affected. 

Secondly, the people for the Vigilance work have to be experienced in 
their disciplines, otherwise they will not be able to find out what wrong 
has been done. Therefore, that is also a reason why incumbents in the 
Vigilance Department are drawn from other disciplines on a tenure basis 
and returned to those disciplines so that they renew their acquaintance 
with t!leir own disciplines." 

1.11 Asked to clarify why eligible and qualified SC / ST employees were 
not wiDing to join Vigilance Organisation, the Advisor (Vigilance) sub­
mitted: 

"the Vigilance Organisation is manned on voluntary basis. It is a very 
unpleasant and difficult job, so we would not like to force the 
employees to take that job." 

The witness added that people not only from SC I ST category but also 
from other categories were unwilling to go there. 

1.12 When the Committee wanted to know whether the authorities were 
in favour of reserving some posts in Vigilance for SC I ST, the Vigilance 
Director replied: 

"I am in favour of maximum representation. I would be happy if 
there arc 100% of them there on the Vigilance Organisation". 

1.13 In reply to another question as to what action the Ministry of 
Railways (Railway Board) have taken since the last two years to remove 
the imbalance in the representation of SC I ST in the Vigilance Organisa­
tion, the witness stated: 

"We have issued Instructions that SCs and STs should be encouraged to 
join the Vigilance Organisation and they should also be given certain 
amount of proference. Since then, we have got 15 SCIST candidates who 
have offered themselves for the post of Vigilance Inspector, out of 
which we have already taken three. The fourth is on the panel. He is 
also likely to join. In the Eastern Railway, there is nobody, because 
nobody has volunteered. We will go deeper into the causes." 

1.14 The witness apprised the Committee that with a view to giving 
encouragement to Scheduled Castes/Scheduled Tribes people to join 
Vigilance Organisation following instructions have been issued: 

"(1) Individual notices should be'senl to all the eligible employees that 
such a vacancy is coming up or has already come up and it is 
required to be filled up; 

(2) Such applications given by the SC/ST employees for joining the 
Viailance should be promptly forwarded. And none of the applica-
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tions should be kept in the Department. ~ soon as any SC/ST 
employee is selected for the Vigilan~. then he should be promptly 
relic¥ed to join there. He should not be held back in his parent 
department" . 

1.15 As regards selection procedure for the posts of Vigilance Inspec. 
tors, the representative stated thal initially a panel of names were being 
prepared and for that purpose existing vacancies and the vacancies likely to 
occur were taken into account. Appointme:tts were made from the panel 
of n~es whcnever a vacancy came out. 

1.16 The Committee appreciate the dUfteultiel nperieDced by the 
Mbdstry of Rdways (Rdway Bo8rd) In aelectIa& penoas to ... Vililanee 
OrpnlMlions. A1tbouP posts of VipIaaee Iqspecton 8ft ............... ex. 
mdre poItI end reeervation rules 8ft not appUcable, there, aoa-repraeata. 
1IIIIl .. the cadre by SC/ST people In sullident numben may 11ft c:aUltlor 
........ that SC/ST people 8ft deliberately beIDa kept out 01 tbeIe posts to 
dilly them acceII to bnportant CMes ollnvestlpllons. ThII Is more 10 when 
there Were Iastances 01 ........... t and atroc:ltles beiDa committed ...... 
tile people 01 these communities even today. It Is, u.etore, 01 ,...,...t 
IIItenst that SC/ST people 8ft adequately reprelellted .. the IeIIIItIft 
adres like tboIe 01 VIaIIace laspecton. De Committee ncommead that 
• out etrorts should be made to appoint sullident Dumber 01 SCI/STs Ia 
... adre 01 VIIUanee Inspector end the Committee may be IaIormed 01 the ...... 

Representation of SCS I STs in the category of Instructors: 
(Para 1.18; 47th Report) 

1.17 The Committee noted that in the category of Instructors in training 
schools under Eastern Railways duriRg the year 1985·86 out of 49 
Instructors. the number of ScHedued Caste Instructors was two only. 
During the years 1986-87 and 1987-88 out of 47 Instructors, the number of 
Instructors belonging to Scheduled Castes continued to be two only. 
During these years none of the Instructors belonged to Scheduled Tribes. 
The Railway Board authority's assertion that "due consideration is given to 
the deserving SC/ST candidates while filling up such posts" was not borne 
out by such a meqre representation of SCs/STs among the Instructors in 
the Training Schools. The Committee did not find any justification for 
continuing the posts of Instructors in the Training Schools as ex-cadre 
posts. Keeping in view the fact that a large number of Scheduled Cutesl 
Scheduled Tribes people were coming out of technical colleges and schools 
year after year, they felt that it should not be difficult for the Eastern 
Railway to recruit from the open market persons belonging to SC/ST 
communities for appointment as Instructors in Training Schools in reJular 
cadre instead of continuing such posts as ex-cadre ones. 

1.18 In their Action Taken Note, dated 8.9.1989 the Ministry stated: 

"the instruction Jiven in the trainq institutions/ldlools is intended 
to doseIy familiarise the trainee with various upec:ts of work, 
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relating to hi& area of function. The refresher courses are also 
designed to update the knowledge and skills of the trainees, with 
specific reference to recent developments in technology in their 
relevant fields. As this is 'applied training' meant for preparing 
trainees to equip themselves to work on the Railways and give 
"re~ courses" for serving employees, and open-market candi­
date wbo bas no background knowledge of Railway working will 
be of DO use and may be found seriously wanting, even if he is 
academic:aUy brilliant. An instructor in a Training School should 
have special skills in his partic:ular area acquired only by long 
experience on the job, supplemented by teaching abilities, besides 
ability to communicate effcdively. This is the rcuon why only 
experienced servinl staff are carefully chosen for posting as Instruc­
ton in Training Schools on a tenure basis. The purpose of pre­
sc:ribing a tenure is to ensure that the Instructor himself updates 
his own knowledge and skills by reverting back to his CJdre, 
besides replacing him with someone else who may have gained 
experience and skills in the technol"lgical changes that may have 
taken place in the meanwhile. A directly recruited instructor will 
be unable to achieve any of these objectives. Further, since the 
number of posts of Instructors in each discipline on each Zonal 
Railway is very small, the concerned persons would get frustrated. 
Since their promotional prospects will be very little, if these posts 
are treated as a separate cadre instead of as "ex-cadre posts" as at 
present. In addition, when an existing employee, whether he is SCI 
ST or other castes candidate, is selected for such ex-cadre post, 
the resultant vacancy is filled by promotion as per 40 point roster 
of the grade in tbe cadre to ensure along with representation of 
SC/ST in the parent cadre. The parent cadre strenJlh is so big 
compared to the number of ex-cadre posts, the selection I non­
selection of SC/ST candidate to this post does not affect the 
overall SC/ST representation. It may also be added that in no case 
of promotion, the qualification of having worked as Instructor is 
training school is specified and hence- this will not affect the 
promotional prospects of SC/ST, who have not worked as Instruc­
tor. To the extent direct recruitment is permitted or may be 
needed in very rare cases in the training institutioas, qualified 
candidates from reserved communities wiD also be eligible to apply, 
since the rules and orders governing the reservation of posts in 
direct recruitment grades/Gtegories will also be applicable to posts 
of Instructors in Training Schools, if filled by direct recruitment. 

1.19 The Indian Railways are going through a phase of rapid moder­
nisation as well as introduction of state-of-the art technoloJy in all 
dilciplines. As these have vital safety implic:ations, Instructors appointed 
iD Training Institutions to impart the relevant skills to the trainees 
Ibould be sufficiently qualified and experienced in their respec:tive disci-
plines in the Railway itself so that they will be in a position to pass on 
tbeIe skills to the trainees. A direcly rec:JUited candidate who bas bad 
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DO exposure to the complexities of the Railway workina will not be in a 
position to discharge his duties satisfactorily and aCicquately". 

1.20 During further evidence by the Committee attention of the 
Ministry was drawn to the contradictory statement given in the Action 
Taken Notes where it had been stated that the posts of Instructors in 
training were ell-cadre posts and there was no reservation to such posts 
and to the extent direct recruitment was permitted or might be needed in 
very rare cases in the Training Institutions, qualified candidate from the 
reserved communities would also be eligible to apply, since the rules and 
orders governing the reservations of posts ilT Direct recruitment gradesl 
categories would also be applicable to posts of InstructOR in Training 
~hools, if filled by direct recruitment. 

1.21 Asked to clarify the position, the witness stated: 

"Generally, most of the instructors are drawn from the main cadres. 
Profe,sional training is to be imparted to the trainees with wbatever 
discipline that happens to be theirs. In some very few instances wbere 
academic training is to be imparted that used to be manaJcd in the 
class-room. For instance, certain categories who are matriculates are 
given the necessary training for the academic field. For the academic 
training we have certain persons teaching all these cadres. We used to 
recruit directly people for that particular subject. But professional 
training which is by far the most important, is imparted to tbepeople 
drawn from the main cadre". 

1.22 He added tbat majority of the people who come to the training 
school as Instructors were drawn from the various Departments of the 
Railways. These instructors were mainly on the supervisory grade. After a 
fixed tenure of two to three years they were sent back to tbeir parent 
Department. 

1.23 In the direct recruitment reservation was being provided. These 
direct recruitee of teaching profession, were put to undergo training during 
office hours in batches. Certain seminars and workshops were also 
arranged for that purpose. 

1.14 The Committee do DOt COIIIicIer the reply of the MIDiItry of RaII"ays 
(RaIlway BeNard) very ceaviadna. They leel tb8t It IbouId not be dIIIIcaIt 101' 
the RailWilY. to ftnd out sult8b1e SCIST candidates for 8ppOIabnent • 
IDItrudon and ... out efforts should be ... _ In t .... dIreetIon Inclucllna 
D"CftIary training to give them rfPresent8tion In this cadre. The Committee 
... lUges! that copies of ClrcuIan c:ont8lnlna 1nf0l'llUdl0a reprd .... 
vK8IIdes of .... tructors In TrainInJ Schooll may be .at to • the SCJST 
Employ.' Welfare AIIodatIoaI of RaIlways with a view to eaaItUaa theaa 
to ..... the ...... of saltable SCIST cudldates lor appoIabneat to die 
..... of 1Dstructon. 

3721 L5-4 
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Production Control Organisation (Para 1.19; 47th Report) 
1.25 Being not convinced by the argument advanced by the representa­

tive of the Ministry of Railways that only a few volunteers offered to work 
in the Production Control Organisation attached to each workshopl 
Production Unit because it was not financially as lucrative as to work in 
places like Shop Floor where workers got incentive bonus etc., the 
Committee in para 1.19 of their Report opined that the Ministry of 
Railways should make the appointments in the Production Control 
Organisations more attractive by increasing the quantum of special pay 
sufficiently to attract a large number of volunteers .iDcluding those from the 
SCslSTs to opt for working in the Production Control Unit. They desired 
to watch the action taken by the Ministry of Railways in this regard. 

1.26 The Ministry of Railways' (Railway Board) in their action taken 
notes replied, "Revision in the quantum of special pay to Production 
Control Organisation staff, at this stage will not serve the intended purpose 
of making Production Control Organisation posting attractive as the 
incentive scheme as such is under revision. Under the revised incentive 
scheme, the incentive bonus for shop floor staff is likely to be substantially 
higher. It is, thus, necessary to wait for the formulation of revised 
incentive scheme. Only when the new incentive bonus structure for shop 
floor staff is.known, it will be possible to work out the revised quantum of 
special pay for Pr~uction Control Organisation Staff. The Committee's 
recommendation will, therefore, be considered after revision of this 
existing incentive scheme". 

1.27 When the Committee wanted to know whether the revised incentive 
ICIlcme had since bee~ formulated and if so what steps had been taken to 
revise the quantum of i.t ..aal pay for Production Control Organisation, the 
Ministry of Railways (R .. :\way Board) clarified the P,Osition on 6.4.90 
stating, "revised incentive s. ~heme has not been formu'lated as yet. The 
study for reviewing the exiSti'lg scheme and suggesting new scheme has 
been given to RITES. In an:- case, the special pay for Production Control 
Orpnisation staff has been increased from 12.5 per cent to 15 per cent." 

1.28 During evidence the Committee desired to know the present 
position relating to incentive schemes and how these would be more 
attractive. In reply the witness stated, "Various proposals have been 
submitted and the Board has set up an Expert Committee SO just go 
throup the details of these proposals and give their consolidated recom­
meadations. There is a proposal to cover the incentive schemes. So. that 
work is going on at this moment. 1be existing incentive scheme is in vogue 
for the last 30 yean. This hu been made very attractive by way of revision 
of incentives. There is the incentive bonus of ISO per cent effective from 
September, 1989. lbis hu substantiaUy enhanced the Incentive package. 
1be enhancement is really sufficient to attnc:t a larae number of woriters. 
Tbat would certainly go a looa way to make it attractive enough. We have 
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enhanced it from 100 per cent to 2SO per cent. There is an enhancement of 
ISO per cent." 

1.29 Asked to specify the period by which the new scheme of incentive 
would be finalised. the witness stated. "It will take about six months. The 
Boards has to take a view on the incentive scheme and it bas to be 
adopted. Then only it wiD be implemented." 

1.30 The Committee found that the priadpel reMOD for awlll'npl. _ 
tile part of Rdway employees, inducUq Scbeduled c.teISchedllled TrIIIe 
employees, to Join Production Control OrpnIutloa II .... 01 .anctI .. 
lllceDtlves lor worklalin Produc:tioa C.troI Orpn ...... , Tbe COIDIIIIIaee 
were Informed that incentive ICbemes haft been IonnnIated lor Ibop IIoor 
wbenIn existing incentives have been enhanced by 150 per eeat .... tIdI wII 
be made effective within a period 01 six montba or 10. Tbe C ....... 1ttee tnIIt 
that steps "ouId be taken soon lor attnctlft IneeBtIves In Produtlon CoaIraI 
Orpnlsatlon also so that adequate number 01 Scheduled CalttlSdledaied 
TrIbe employees come forward to Join Production Control Orpnllatlon and 
tbeIr representation requirement II runy met. TIle Ceaualttee wID a"aI' 
Improvement In this reprd. 

Augmentation of Staff Strength (Para 1.24; 47th Report) 
1.31 In para 1.24 of this Report. the Committee noted that a Ceu 

existed in the Ministry of Railways (Railway Board) to look after the 
interest of SCIST employees whose number was roughly about 2.5 to 3 
laths as also to ensure proper implementation of the policy in regard to 
recruitment and promotions of officers belonging to Scheduled Castes and 
Scheduled Tribes. looking into individual grievances of SCIST employees, 
conducting of inspection to monitor the implementation Of the reservation 
policy etc. Existing staff strength of the Cell was stated to be two Section 
Officers, four Assistants. two Inspectors and three UDCs and LDCs. 
Keeping in view the ·Iarge number of the SCIST employees in the 
Railways, the Committee recommended that the staff strength might be 
IUitably augmented as assured by the Chairman of the Railway Board 
during evidence. 

1.32 In their Action Taken Note, dated 8.9.1989, the Ministry stated 
that a fresh work study of E(SCT) I & II Branches in Railway Board was 
being undertaken and based on the results of the study the needs of the 
Ceu would be adequately met. 

1.33 Asked further to state whether work study had since been 
completed and what precise steps had been taken in the light of the 
fiDdings, the Ministry of Railways (Railway Board) stated in a written 
rcpIy, in April, 1990, "the study of E(SCT) Brancb has been completed 
but no increase in staff strength have been found justified." 

1.34 Being not satisfied with the reply of the Government, the 
Committee desired to know during further evidence held aD 15.10.1990 
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whether work assessment was made by the Experts Committee taking into 
consideration Parliamentary work and other work load of peak period 
required to be handled by the Cell, the witness stated, "Based on the 
studies conducted: we feel that we are able to handle the work because 
there is sufficient margin available to meet the extra requirements. At this 
-laIe, there is nothing which needs to be done." 

1.35 To a suggestion of the Committee for making a fresh indepth study 
of work assessment with a view to augmenting the staff strength of the 
Cell, the wi",ess stated that they would undertake a fresh study .and would 
intimate the Committee. 

1.36 The Committee note that the Ministry reel that there w. DO need to 
_hance the _bill' strenph or SC 1ST Cell. The Committee would, however, 
like the MlDlstry to undertake another comprehensive study or the sblll' 
nqulremeau or the Cell • assured durina evidence with a view to ensure 
tIIat Interests 01 SC 1ST employees are not allowed to suffer ror want or 
adequate staff in the Cell. 

Selection of Scheduled Tribe Candidates (Paras 2.23 &: 2.24,' 47th Report) 
1.37 In para 2.23 the Committee were informed that the Calcutta, Patna 

and Maida Railway Recruitment Boards of the Eastern Railway had been 
able to recommend adequate number of candidates belonging to Scheduled 
Caste for appointment in the Eastern Railway. However, the Ranchi 
Railway Recruitment Board which was responsible for recommending the 
candidates belonging to Scheduled Tribe for appointment in the Railways 
has Dot been able to ;ned the requirement of the Eastern Railway so far 
as the filling of lhe vacancies reserved for Scheduled Trib~ was concerned. 
Consequently, Eastern Railway requested the Calcutta, Patna, and Maida 
Railway Recruitment Boards ~so to select and recommend the candidates 
from the Scheduled Tribes also to fill up the vacancies reserved for the 
Scheduled Tribes .. The Committee desired to await the outcome of the 
efforts made by the Eastern Railway in this regard. 

1.38 In para 2.24 the Committee noted that the Headquarters of the 
Rancbi Railway Recruitment Board was nearly 300 kilometres away from 
the areas inhabited by Santhals which was pre-dominantly inhabited by the 
Scheduled Tribes. They recommended that Railway Recruitment Board 
Sbould set up Recruitment Centres "at places like Sahibganj and Dumka 
which were in the heart of the areas inhabited by the Scheduled Tribes. 

1.39 The Government in their Action Taken Note, dated 8.9.89 have 
stated as under:-

"During the period from 1.4.88 to 30.6.89, Railway Recruitment 
Boards at Calcutta, Patna and Maida have given 120 ST candidates to 
Eastern Railway against only 43 such candidates given during 1987-88. 

Railway Recruitment Boards have been established at various places 
with a view to expediting the selection process and to rationalise the 
work load. 
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Ac:cordinJly at praent 19 Railway Recruitment Boards indudiq ODe at 
Ranchi, serve the various repm.. Railway Recruitment Board at Raadai 
makes exclusive recruitment of Scheduled Tribe candidates. 

Ranchi is centrally located and it is c:Iose to tribal distriCII of Bihar, 
Orissa, Madhya Pradesh and West Benpl. Ranchi is aIIo the bearIand 
of tribal land area of Cbhottanqpur-Santhalparpna. The location of 
Railway Recruitment Board at Ranchi, is, therefore COIIIidered to be 
quite appropriate. 

It may however be mentioned that Railway Recruitment Boards open 
examination centres at various p1acts taking into account inter""';' 
factors such as number of candidates offering themselves for examina­
tion. This equally applies while opening examination centres at Sahib­
pnj and Dumka. 

The existing Railway Recruitment Boards are adequately meetill8 the 
recruitment requirements of the Railways. Keeping in view this position 
and the need for economy it is not considered feasible to open any 
additional Railway Recruitment on the Railways." 

1.40 Being not satisfied with the aforesaid reply of the Ministry of 
Railways, the Committee during further evidence desired to know whether 
the existing recruitment machinery and methods for recruitment of SCJST 
candidates was inadeq':late and whether the authorities considered any 
c:bange in the recruitment method to avoid accumulation of ST vacancies. 
ID reply the representative of the Railway Board stated: 

"I am happy to inform the Committee that the Ranchi Recruitment 
Board has done excellent work in the last one year. It caters to the 
selection of ST candidates for NEF Railwa~ Eastern Railway and 
sometimes other zonal railways also for their requirements of ST 
candidates. It is centrally located; it is close to the tribal districts of 
Bihar, MP and West Bengal. During the year 1989-90, Railway 
Recruitment. Boar.d, Ranchi supplied a panel of 491 Scheduled Tribe 
candidates against an indent of 499 candidates of the Eastern Railway, 
and 213 candidates against an indent of the South Eastern Railway. In 
addition, Ranchi also supplied a panel of 375 candidates to other 
rail\".ays and RRB, Ahmedabad. In all, it made available a list of 1079 
candidates in the year. We feel that it is now fully geared to meet the 
requirements of the concerned railways." 

1.41 When asked in addition to Ranchi Railway R~itment Board 
which other RRBs dealt with the ST candidates, the representatives stated 
that there were eighteen more RRBs which dealt with the ST candidates. 
In reply to a query the Committee were informed that although the written 
examination was being conducted in various districts of Bihar, the 
interview was being held in one place, i.c. Ranehi only due to non­
availability of time. When asked by the Committee whether any arraJllC­
ment was being made towards iaccommodation, etc. of the Scheduled Tribe 
candidates in Ranehi or other big cities when they come there for viva-

3721 LS-S 
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voce, the representative replied that for written examinations centres were 
opened at places where the concentl-ation of ST population was more. So 
far as the interview. was conceme~, it was not possible on their part to 
make either arrangements for accommodation or open up nearby interview 
centers because opening up of too many centres for interview would delay 
declaration of the final result. 

1.42 White explaining about the Railway Recruitment Boards in 
Scheduled Tribe populated areas, the witness informed that Railway 
Recruitment Boards were located at Ranchi, Bhubaneshwar in Orissa and 
Bhopal in Madhya Pradesh for the convenience of the Scheduled Tribe 
candidates. 

1.43 When the Committee wanted to know what efforts were made by 
the Railway authorities to ensure recruitment of requisite number of 
Scheduled Tribe candidates, the representative replied: 

"In the last selection, that we held in 1989-90, we had resorted to the 
practice of campus recruitment. RRB members had gone to some of the 
lITs other than in their own headquarters and had done some campus 
recruitment. For instance Maida RRB had gone to Sahabganj. Ranchi 
RRB had gone to Dhanbad and Calcutta RRB had gone to five outside 
location in technical categories where there were perhaps some difficul­
ties in getting suitable candidates." 

1.44 In the opinion of the Committee, concentration of ST people is found 
generally in hilly areas or inaccessible forest areas situated far away from 
the cltles and big towns. Tribal people are generally poor and there is no 
well-knit communication from tribal belts to cities or towns. There is an 
urgent need to bring the tribal people in the main stream of the national 
activities. Railways have a vast net work of communication throughout the 
length and breadth of the country. The Committee recommend that 
Railways should open up more recruitment centres for' written test as well 
as for oral interview for the benefit of tribal people in and around the 
places of their inhabitation. 

Engagement of Casual Labourers Belonging to SCIST 
(Paras 2.68 and 2.69; 47th Report) 

1.45 In paras 2.68 and 2.69 the Committee noted that while no roster 
was maintained at the time of engagement of casual labour or substitutes, 
instructions were issued by the Railway B<Yard to the Zonal Railways to 
en!lure that adequate number of Sc/ST casual labour was recruited so that 
there was no shortfall in their availability for ensuring their adequate 
representation at the time of screening for regularising against Class IV 
vacancies. The clarification in this regard was issued by the Railway Board 
in 1974 making it abundantly clear that out of 100 casual labourers 
recruited, 17 persons should be from Scheduled Castes and 7 persons 
should belong to scheduled Tribes. Immediately thereafter a ban was 
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imposed on the recruitment of casual labour which continued for about 7 
to 8 years with the result that the representation of Scheduled Castes and 
Scheduled Tribes remained poor among the casual labour force and the 
resultant imbalance could not be done away with. 

1.46 As on 1 April, 1988 there were 19,000 casual labourers on roD and 
out of them 2413 (12.68 per cent) belonged to Scheduled Castes and 428 
(2.25 per cent) belonged to Scheduled Tribes against the percentage of 17 
and 7 respectively as suggested by the Railway Board during the year 1974. 
The shrinkage of the percentages of Scheduled Castes and Scheduled 
Tribes in the casual labour force was attributed firstly to their regularisa­
tion at the prescribed quota and secondly to the non-recruitment of the 
casual labour for a pretty long time. Even at present recruitment to the 
casual labour force was scanty and that too had to be done with the 
personal approval of the General Manager of the Zonal Railway. How­
ever, the Committee observed with regret that while recruiting 185 persons 
as casual labourers in 1987, the number of casual labourers belonging to 
Scheduled Castes was only four and none of them belonged to Scheduled 
Tribes despite the instructions of the Railway Board. They recommended 
that the Railway Board should look into it and analyse the reasons for not 
adhering to the instructions issued by it to the Eastern Railway and if need 
be to fix the responsibility in the matter. 

1.47 The Government in their Action Taken Note dated 8.9.1989 stated 
that the matter was under investigation. Asked to state the finding of the 
investigation and action taken thereon, the Committee were informed in a 
written note as follows: 

"The investigations made in the matter have revealed that 
t 85 casual labourers were engaged in 1987 by Microwave 
Organisation of Eastern Railway for manning the new Mic­
rowa~e Stations. Since these stations are mostly located in 
remote areas and engagement of casual labourers was 
urgently required to make these new Stations operational, the 
percentage of SCIST casual labourers could not be main­
taiDed. However, 17 SCs have been engaged in that organisa­
tion. The Railway administration have further advised that in 
future whenever there will be necessity for intake of casual 
labourers in Microwave Organisations, the vacancies will be 
filled up, by the SCIST candidates to make good the shortfall 
to the extent possible. Besides at the time of screening for 
regular appointment to Group 0 posts it will be ensured that 
in case sufficient number of SCIST candidates are not 
available amongst the casual labour, the deficiency wiU be 
made good by resorting to direct recruitment of Scheduled 
CaSte and Scheduled Tribe candidates to make good the 
shortfall. Moreover, the Board has viewed the matter 
seriously and strict instructions have been issued 
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to all the Zonal Railways and Production Units, reiteratina 
the directions in this reprd and also enclOlinl the obIerva­
tiona of the Committee to strictly foHow the instructions and 
to ensure that at the time of ensagement of fresh faces as 
cuual laboun, SCIST candidates must also be engaged as 
per prescribed percentage." 

1.48 During further evidence, the representative of the Ministry of 
Railways (Railway Board) admitted the lapse on the part of Railway 
Administration and explained the reasons for shortfall in the 
following manner: 

"This was a very very urgent work being taken up by the Eastern 
Railway, for commissioning of microwave communication bet­
ween Mughalsuai and Dhanbad. The work was to be done very 
urgently. So in order to get enough men to excute this construc­
tion work the men taken were those recommended by various 
gram panchayats along the line. It was not possible because of the 
urgent nature to get 100% representation of SCsiSTs. The work 
had to be done with the cooperation of local villages." 

He assured the Committee that: 

"Henceforth whatever cuual labour we will take. we will meet 
this shortfall." 

1.4911ae c ........ ttee are DOl conYinced by the plea taken by the Rd.ay 
....... tIIat the Eutern Rdway could DOl pi the required number ~ SCa 
.. STa c.-I Labounn while recruI ..... 185 cuuallaboun In 1987 f _ 
__ CGIIItnIetIoa ~ a IDIc:rowave c:omaIunicatioa work between M ....... -
.... aad Dbaa..... They ............... that heDc:eforth at the time ~ 
........... ~ camaI labourers prescribed quota of SC/ST representatloa 
...... be strictly ..u.re to. 

FUling up of reserved posts through promotions 
(Paras 2.77 and 3.16; 47th Report) 

1.50 In para 2.77 the Committee not~d with surprise that "Safety 
consideration" had been stated to be one of the consideration for not 
filling the reserved posts through promotions. The Committee failed to 
understand as h"w it could be that there were not sufficient number of SO 
Sf employees working in technical Departments having a bearing on safety 
in the Railways when the reservations had been in force for nearly two 
decades. The Committee recommended that Railways should start impart­
in, training to more and more employees belonging to Scheduled Casles 
and Scheduled Tribes in the discipline where safety was one of the 
important factors so that there would be no dearth in the availability of 
Sc:beduled Caste and Scheduled Tribe employees at the time of effecting 
die promotions. 

1.51 The Government in their Action Taken Note dated 8.9.1989 stated 
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that the recommendation was ac:c:epted and necessary instructions have 
been issued to Zonal Railways/Production Units etc. 

1.52 TIle CGImDItIee farther obIeIqd ID Pan 3.16 tIIat a ideidIIk .....,. "tile emc.ey " ...... pI'OIDOdoa ........... to SCIST ...... 
lie ... aad If aeed lie III eatent aad daratloa ...... t be IUItabIy _pI"Oftd 
• tIIat the desired beaeftt r-..cbed the SCIST .. pIoyeeI to Impl"Oft tWr 
~ ID promotIoat ID the ... _. 

1.53 The Govenuneat ID their ActIoa Taken Report dated 8.9.89 replied: 

"The matter .... beea reYIewed. The exiItIDa pndice " ............ 
preaelectloa ...... 'nl to SClST employees 101" promotion ID ..rety 
~ ID Eastern RallWilY II c:oDIIdend _tllllIdory. Howner, a 
Itudy on the eftkeey " pre-1eIectIon c:oadIina bas already ... 
undertUen and If lound aecessary the ICheIne wUI be IUItabIy 
mocUIIed." 

1.54 When the Committee desired to know whether this study had sIDce 
been completed and what KtIons had been taken to modify the scheme, the 
GOYernment further replied on 14.9.90: 

"The Study bas not yet been completed. The information II awaited 
from 80IIle 01 the Zonal RaIlways. The Study \ItIU be expedited sbortIy 
and necessary measures wID be adopted to make the pre IeIectIoa 
coaching more effective. 

A strict control II beIDa exercised wbUe ...... _ the de-raervatloa In 
safety category posts also. instructions have also been iIIued to the Zonal 
RaIlways that unleu pre-selectlon coaching .... been liven, DO proposal 
'01' de-reservatlon should be considered." 

1.55 To a further query 01 the Committee to IurnIIb a lilt 01 poItI 
lDduded In the safety cateaories, the Ministry 01 RaIlways have IurnIIbed a 
llatement showing the list 01 posts Included In the safety catepry (vide 
Allnemre D) 

1.56 During further evidence when the Committee wanted to know when 
were the instructions issued and what was the outcome, the representative 
replied:-

"Instructions have been issued a year back on 16 of June, 1989. 
Copies of that have been furnished to the Committee. In this it has been 
laid down that all the eligible candidates of SCIST must be given pre­
selection coaching prior to the selection. It has also been laid down that 
no reserved post sh~ be de-reserved unless pre-selection coaching is 
imparted." . -

1.57 The General Manager, Eastern Railway added that during 1988-89, 
for selection/promotion in safety category number of SC and ST employees 
available for consideration were 7~ and 211 respectively. He stated: 

"Out of 7~, 633 were trained and promoted by selection. That comes 
to about 90% in the case of SCS and in the cue of STs 171 out of 211 
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were selected i.e. about 83%. The number of people who are 
beiDg promoted by virtue of this prior training is quite hip. In 
fact, if we check up the unreserved categories, the number of 
people being failed is more or less the same. Therefore, we feci 
that this kind of training has broupt these people aD par." 

1.58 Tbe Committee reltente that the pre-aelectIoaIpre-promodaa 
traIaIaa to ..... SCIST candidates IbouId be IIIIIde "1IIOft eJredIve" 
aDd a npIar practice to b..... tbele employees at ..... with other 
employees .. the matter of acqulrlna proIeuIoaaI 1kIII. The ltUdy 
uadertaken .. tills repnI Ihould be completed expedItIouIIy. 

The COIIIIIIittee aIIo desire the RaHway Board to review aDd reYile 
the lilt of ..rety cateaory posts restrIctIna them to the bare 
mialmum. 

Deficiencies in maintenance 0/ Rosters 
(Para 2.86, 47th Report) 

1.59 In para 2.86 the Committee observed that inspite of the 
reservation orders being in force for nearly two decades, a lot of 
deficiencies were detected by the inspecting officers during their 
inspections of rosters maintained at Divisional HeadquartersIWork­
shops of the Eastern Railway which in their opinion was the result 
of not imparting proper training to the staff responsible for the 
maintenance of the rosters. The Committee recommended that regu­
lar training should be arranged by the Eastern Railway authorities to 
train the staff responsible for the maintenance of rosters to check 
the creeping in of various deficiencies in their maintenance. 

1.60 The Government accepted the recommendation and stated in 
their Action Taken Note dated 8.9.1989 that: 

"Necessary instIuc:tions have been issued by the Eastern Railway 
to the concerned authorities for imparting regular training to the 
staff who were maintaining Roster Registers." 

1.61 As regards details of training. programmes the Committee 
were informed in a written note: 

"Training to the staff for proper maintenance of roster is given 
concurrently on-the-job. The field units in the divisions. workshops. 
etc. have got Reservation Cell. The staff attached to these cells 
are given initial thorough training at the time of posting by the 
Personnel. Officers· supervising the work of the Reservation Cell. 
The staff of various other sections, who deal with reservation ros­
ter, are trained by the staff of the Reservation Cell before being 
posted to the relevant sections and this ,training is supervised by 
the Personnel Officer incharge of the Cell. Further, tbe Personnel 
Officer himself carries out routine periodical check of rosters in 
various sections and in the process he explains defects/deficiencies 
if any. Officers and supervisors directly incharge of the Reserva­
tion Cell at the Zonal Headquarters. at the time of periodical . 
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iaIpection of various field unila. superc:bect the workiq of the lOIter 
derb to teat their knowledae and neceuary c:IirectiWJI JiveD for 
improvement. 

A spec:ialaeminar wu orpniled in this railway in JUDe. 1990 wbea aD 
the u.iIoD Officen of the field units were briefed GO the latest ruIea 
reprdiq reaervation and inIer tIIitr they were explained oace apia the 
details for proper maintenance of reaervation IOIten." 

1.62 Duriq further evidence. the Committee desired to know the detaill 
reprdiaa date of COIIIIDeIlCeIIlDt of the pI'Op'UDIDe. Dumber of staff 
trained 10 far and whether it helped in chec:kiq deficieDc:ieI in the 
mamteDaDce of 1'OIteII. In reply the General Manaaer. Eaatem Railway 
iDformed .. follows: 

''1be traininl proaramme lau already Seen started and 167 mea 
participated in a apeciaI seminar conducted in 1989-90 and apart from 
this a Seminar for aivins inltruc:tioDl to thelle claII of people. who are 
maintainina the Roster Repen. wu orpailed. I am DOt relyiDa on 
periodidll aemiDm. But what is more important is on the job traiDiq." 
ElplaiDiDI the position be added:-

Ult is a continuous exen:ile. It requires continuous moaitorina. People 
do cbanF. It is not that we have trained two bUDClred people in 
Railways and everytbiaa is aD ript. Special Seminan we coaducr and 
167 people came in the aeminar. We are tryina to update the lOIter 
repter. I bad personaDy cbecked up in my Headquarten Oftice 
recendyand I am quite satisfied with the Roster Reper mainteDance. 
We are tryina to rectify the deficiencies and the tninina proaramme is a 
CODtinuoUS exercise." 

1.63 The c-n .. 1ttee DOle wItb I8tI6ctIaa tIaat a .,.... fl ......... 
....... to ....... ftIPI*IbIe far ......... I'CIIten ....... .......... 
.. ......... Ralhr8J. TIley weald _phEd • tIIat tile .,.... fl ...... ... 
'"'phi ..... be ..... a .......... r..a.n to oImIte .Y .... , ...... die 

...... fll'Cllten. TIley woaId aIIO lib tile ........... y to ... 
pertodIc:aI ntunI to tile RaIlway &c.rd ........... b ...... fll'Cllten 
........... tile 1IIortaMD .... , If .y, DOIIced by ................... . 
8.11'.1, tile I'CIIten IIIouId be ..... 8CC! .. 'bit to abe ....,... 

Vending C01llracl$ 
(PaM 3 . .56, 41th Report) 

1.64 In Para 3.56 the Committee noted that aa:ordiaa to the orden 
iuued by the Railway Board in February, 1981 aU vendiaa CODtnctI of 
ataDs/troUeys of bait unit fallin. vacant were beiDI kept reaerved for SCI 
ST pel'lODl. 

1.65 The Committee further noted that out of 457 vendina contrlCtl in 
the Eutem Railway. 54 vendiq contracts were held by people beloDaina 
to SC/ST communities, out of 13 caterina c:ontracta two were held by 
persona belonpnl to SCs/STs and out of Iix petty C:ODtrr~tI awarded by 
Eutem Railway durinl the Iut three yean only two were held by the 
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perIODS beloqiaa to these communities. They were informed during 
evidence that bigcr contractl of refreshment rooms etc. were renewed 
.tier every five yean and contracts of small units were renewed after every 
tine years. However, in cue the services rendered by the serving 
contractol'l were up to the mark and there were no complaints apinst 
them, then their contrac:ta were renewed as a matter of routine. It wu only 
when a contract wu DOt renewed that the possibility of its beiDa awarded 
to pellODi belODlinl to SCalSTs arose. The Committee expressed the view 
that this practice automaticaUy defeated the purpose of the Railway 
Board's orders of 1981 which provided that small units falling vac:aat were 
reserved for SCIST penona. The Committee desired the Eastem Railway 
authorities to go deep into the matter and devise _me ways and means 10 

that at the time of renewal some percentage of the petty vendinalcaterinl 
oontracts were awarded to pellOns belonpns to SCalSTs. 

1.66 The Government in their Action Taken replies dated 8.9.1989 have 
ltated: 

.. As per Board's policy all future vacancies of caterinJlvendins contracts 
equivalent to 112 units whether ariainl out of new creation or out of 
terminatioalDOn-renewal contracts, have been reserved for SCIST can­
didates. However, it is also Board's policy that caterinJ/Vendins con­
tracts should be renewed if the performance of the contractors was 
satisfactory durins the contractual period. It is not considered desirable 
to change this policy." 

1.67 The ComIIIittee consider the reply of the Government unsatisfac­
tory. They are of the view that the Board's policy that catering/vending 
contract should be renewed if the performance of the contractors was 
satisfactory durlDJ the contractual periods needs to br revised by limiting 
the number of times such contracts could be renewed as otherwise the 
emtins policy would effetively block the entry of SC/ST in this field. The 
Eastem Railway should take measures to ensure that at least 15% and 7-11 
2% of the petty/vendins Contracts are awarded to SCS and STs respec­
tively. 
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RECOMMENDATIONS! OBSERVAnONS WHICH HAVE BEEN 
ACCEPTED BY THE GOVERNMENT 

"w I ....... (sa. No. " ... 1.25) 
The Committee have been informed that the Railway Board is sending 

its officers dealing with the implementation of the reservation policy to the 
Depanment of personnel and Training to make them conversant with the 
reservation orders issued by Government from time to time and the mode 
of their implementation. The Committee recommend that in addition to 
the courses conducted by the Department of Personnel 'and Training the 
Railway Ministry should also stan refresher courses for the staff working in 
the Cell to keep them abreast with the latest instructions issued by 
Government in regard to the Reservation Policy for the benefit of 
Scheduled Castes and Scheduled Tribes. 

Reply of Govenuaeat 

Recommendation of the Committee has been noted. A training prog­
ramme has been orga,nised by the Third World Development Centre, Delhi 
exclusively for Railways on "the Implementation of Reservation Policy for 
SCslSTs on the Railways" and two Senior personnel Offi~rs, including 
one dealing with the Reservation policy, are being deputed from each 
Zonal Railways. Instructions have also been issued to all the Zonal 
Railways to conduct Seminars ~ Reservation Poliey for the staff working 
in reservation cell to educate them so that they not only ensure that the 
reservation policies are correctly implemented but also educate SCIST staff 
about the concessions and privilages given to them by the Government. 

[Ministry of Railways OM NO. 88-E (SCT) 118012 dated 8.9.198Y.) 

-.-...... (81. Ne. 7, .... 1.32) 

The Committee have been informed that Liaison Officers have been 
appointed at the Headquarters of the Eastern Railway as also at the 
Divisional and Workshops Headquarters. These Liaison Officers have been 
provided with separate SC!ST Cells to monitor the proper implementation 
of the reservation orders in favour of the SCs/STs in reauitments and 
promotions and also the percolation of ..other benefits provided by 
Government for the employees belonging to these communities. The 
Liaison Officers inter alia hold meetings with the Scheduled Castes! 
Scheduled Tribe Employee's Welfare Associations once a month to solve 
their problems. Keeping in view the nature of the duties of the Liaison 
Officers at the Headquarter and the Divisional and Unit Headquarters of 
the Eastern Railway, the Committee recommend that meetings or con-
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fere"ces of the Liaison Officers should be held at regular intervals to find 
solutions to the problems faced by them on the basis of the experience 
gained by each. 

Reply of the Government 

Accepted. The Recommendation has been specifically brought to the 
notice of the Eastern Railway. 

[Ministry of Railways OM No. 88-E(SCT)1/80/2 dated 8.9.1989.1 

Further Information called for by the Committee 

. While accepting the ',recommendations of the Committee the Ministry of 
Railways (Railway Board) vide their reply dated 8.9.1989. have stated. 
"The recf)mmendation has been specifically brought to the notice of the 
Eastern Railway". 

Please state: 

(a) When the recommendation of the Committee was brought. \0 the 
notice of Eastern Railway? 

(b) How many times meetings/conferences of Liaison Offl..:ers were held 
during the last one year? 

(c) What were the subjects of common interest that were discussed and 
how the problems were sorted out? 

(d) To what extent it has been found to be useful? 

Further reply of the Government 

(a) Recommendation of the Committee was brought to the notice of 
E. Rly. by the Railway Board through their letter No. 88E(SCT)II 
80/2 dated 03.05.89. ' 

(b) During- the last one year 13 meetings of Liaison Officers were held in 
the E. Rly. 

(c) In these meetings some of the subjects of common interest were 
discussed and problems sorted out were ali follows: 
(i) Requirement of group 'C' staff of various branches of the various 

units of the railway for recruitment were clubbed, and after 
discussion with the field Liaison Officer.; and the Chairmen of 
the RRBs, were suitably distributt·,j tv lhc various RRBs fixing 
branch-wise priorities. 

(ii) Through exchange of information of local availability of group 
'D' SC/ST candidates. deci!oion was taken to do station recruit­
ment for certain categories in certain divisions and campus 
recruitment at others. 

(iii) During the meetings. through exchange of information. availabil­
ity of surplus men in group '0' panel of SC/ST of cenain 
divisions. wa!> found out and re-distributed to other divisions to 
make good the shonfall. 

(iv) In case of non-availability of SC/ST candiJates in the zone of 
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consideration for promotion in certain catesories in some of the 
divisions, decision was taken after discussion to down Fade the 
posts to the extent necessary so that required number of SC/ST 
men could be accomm<'dated, if necessary. even by direct 
recruitment. 

(v) Through· discussion with the field Liaison Officers problem of 
medical examination of selected candidates for speedy appoint­
ment were sorted out in consultation with the Chief Medical 
Officer. 

(vi) For certain categories, special arrangement was made to 
appoint SC/ST candidates without .prior Police verification. on 
the basis of certificates from the Gazett~d Officers/Heads of 
the Educational Institutions. etc. In such cases Police verifica­
tion was done immediately afterwards but the appointment 
were not delayed. 

(d) By taking the above mentioned steps throush the meetings I 
conferences. it was possible to recruit 983 group 'C' and 2467 sroup 
'0' SC/ST candidates and give promotion to 1639 group 'C' and 
195 group '0' SC/ST railway staff during the last special drive 
between May and October, 1989. It is expected that the drive 
undertaken this year will produce equally useful result. 

[Ministry of Railways OM No-90E(SCT)I/80/3 dated 14.9.1990.) 

Recommeadatiaa (SI. No. I, hra 1.33) 

One of the functions of the SC/ST Cell at the Headquarters of the 
Eastern Railway is stated to be to furnish two annual reports • one for the 
calendar year and the other for the financial year to the Railway Board 
indicating the prosress made in the implementation of the reservation 
policy. The Committee have been informed that the report for the 
calendar year 19R7-88 was submitted to the Railway Board in AUJUst 1988 
and for the financial year 1987-88, the report was submitted in September, 
1988. The Committee regret that Eastern Railway has been takins too lona 
a period in submission of the annual reports to the Railway Board with the 
result that it becomes almost impossible for the Railway Board to sugest 
remedial measures to be taken durinS that calendar year or financial year 
to check the aberrations in the implementation of the reservation orden. 
The Committee recommend that the annual reports may be submitted by 
the Eastern Railway to the Railway Board within a period of three months 
from the closure of the year. may it be a calender year or a financial year. 
In case the need arises to aUJrDent the staff strensth of the Cell to stick to 
the taraet dates as recommended by the Committee, it may be done by the 
Eastern Railway authorities at the earliest. 

Replyol~ 

Acc:.epted and noted by the Railway Administration for compliance. 

[Ministry of Railways OM No.88-E(SCI')I/80/2 dated 8.9.1989.) 
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kg t .... (II. No. 9, ... 2.11) 

The Committee rearet that at prescnt the E.astern Railway authorities do 
not communicate the reaIOIII for rejection of SC/ST c:andidates to the 
SpoDlOrinI Employment Exch'DF' as per the instruc:tions issued by the 
Ministry of Home Affain. Tbe pnesis of the instructions issued by the 
Ministry of Home Affain appean to the Committee to be that the names 
of the SC/ST candidates IbouId DOt be struck off the rolls of the 
Employment Excbanaa • lOOn as their names are sponsored as also to 
belp the Employment Ex""a...".. to sponsor the dght type of c:andidates as 
per tbe requirements of the employers. The Committee recommend that 
rea&ODS of rejection of-SC/ST candidates may be communicated invariably 
to the Employment EcanFS as assured by the representative of the 
Eastern Railway duriq the evidence . 

..., f'J6 Gel,.· t 

Accepted. Necessary instructions have been issued. 

[Ministry of Railways OM No.88-E(SCf)I/RO/2 dated 8.9.1989.] 

While acceptinJ the recommendation of the Committee reprding the 
communication of reasoDS for the rejection of the Scheduled Castel 
Scbedulcd Tribe candidates to the sponsorina Employment Exchanp. the 
Ministry of Railways (Railway Board) have stated. "Ncc:cssary instructions 
have been iuuecl". 

Please supply a eopy of iJIItnIdioDs issued and also state how it is 
ensured that thae instructions are DOW beinl invariably fcllowed. 

A Copy of instruc:tioDS issued is enclosed. Zonal Railways are supposed 
to foUow all instnac:tions issued by the Railway Board. 

[Ministry df Railways OM No.~E(Scr)IIRO/3 dated 14.9.1990.] 
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GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

New Delhi, Dt: 2.2.1989. 

The General Manaaen, 
AU Indian Railways including CLW/DLWIICF etc. 
1be Director General, ROSO, Lucknow. 

Sub: Vacancies reserved for the Scheduled Castes-Scheduled Tribes -
Publicity - Reasons for rejection of SCs/STs candidates -
intimation to Employment Exchanges. 

During the evidence before the Parliamentary Committee on the 
Welfare of SC/ST employees of Eastern Railway on 29th and.3Otb 
Sentember, 1988, a point was raised by the Parliamentary Committee that 
reasons for rejection of SC/ST candidates should be intimated 10 
.I:~;mployment Exchanies. 

In this connection attention is invited to Ministry of Home Affairs O.M. 
No.14112/671Estt.(D) dated 10.4.1968 (copy enclosed) and instructions 
contained in Board's letter No.79-E(SCT)lS/SS dated 16th August 1979 
wherein inter-aliD instructions were issued that if any of the vacancies 
reserved for SCs/STs etc. is not fined by candidates of respective category 
sponsored by the Employment Exchanges. specific reasons should be 
indicated to the concerned Employment Exchanges. 

It appears that these instructions are not being fonowed by the 
Railways/Production Units. It is desired that the instructions in question 
should be fonowed scrupulously. 

Receipt of this letter may please be acknowledged. 

Enel: As above. 

Sd/­
(RAM SINGH) 

Jt. Director. Estt. (R)-II 
Railway Board. 

Recom_dalloa (51. No. 10, Pan 1.11) 

The Committee have been informed that at present adjoining/ Regional 
Employment Exchanges are not approached by the Eastern Railway 
authorities in case the local Employment Exchanges are not in a position 
to sponsor the requisite number of SC/ST candidates required by them. 
'Ibe Committee recommend that in such cases the Eastern Railway 
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authorities should contact the cootipous Employment Exc:baops/ReS­
iooal Employment Excbaqes 10 that DO sbortfalI accumulates in the politi 
reserved for pel10DS beloDJinl to SCI/ST •• 

llepIyol~ 

Ac:cepted and noted by the Railway AdmiDiltration for compliance. 

[Ministry of Railways OM No. 88-E(SCI')I/80/2 dated 8.9.1989.) 

hrtIIer IDfaraIMIaD ailed far by die (MmnIttee 

While ac:ceptins the recommendation of the Committee reprdios 
approaching of adjoining/regional Employment Exchanges the Ministry of 
Railway (Railway Board) have stated that it wu noted by the Railway 
Administration for compliance. 

Pleue state: 

Whether during the lut one year the Eutem Railway had approached 
the adjoining/ regional Employment Exchanges to locate the Scheduled 
Cute/Scheduled Tribe candidates to wipe out any shortfall in Ihe posta 
reserved for tbem. 

If 10, pleue furoish details of procedure foUowed in this regard. 

Fm1ber reply to die GovenuaeDt 

1. Yes, at tbe time of recruitment made during tbe lut one year by the 
divisions/workshops/units in the Eutem Railway, the adjoining/regional 
Employment Exchanges bad been approached to locate SC/ST candidates 
to wipe out shortfaU in the posts reserved for them. 

2. A copy of the notification for recruitment is sent to the Employment 
Exchanges witb tbe request to forward the applications of SCI ST can­
didates fulfiUing the eligibility conditions In stipulated profonna for 
consideration. Thereafter, these applications are duly screened and proces­
sed for selection. 

[Ministry of Railways, OM No. 9O-E(SCT)IISO/3 dated 14.9.1990] 

Recommeodatloa (51. No. II, Para 1.16) 

The Committee bave been intonned that the posts of Chainnan and 
Secretary of the Railway Recruitment Board are in tbe selection grade and 
junior administrative grade and there are no reservations for Schedulf'd 
Cutes anll Scheduled Tribe~ therein and that it is a mere coincidence that 
out of ten officers manning the four Railway Recruitment Boards in the 
Eutem Railway, one Chainnan and- Assistant Secrelary belong to 
Scheduled Cutes and one Secretary belongs to Scheduled Tribes. Accord­
ing to the representative of the Ministry of Railways, the applications to 
fill these posts are called for from within the officers working in the 
Ministry and are screened and sent to tbe UPSC for final selection. The 
Committee recommend that even witbout any statutory reservations in 
these posts it would be a healthy convention if one of tbe officers of the 
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Railway Recruibnent Board belonpd to a SC/ST. In their opinion this can 
easily be ~ved by the Railway authorities while screeniq the applica-
tioas from the officers aud forwarding these to the UPSC for final selection 
by laying special emphasis on the forwarding of applications received from 
SC/ST employees in a substantial number. 

Reply fIl~ 

Each Railway Recruitment Board consists of a Chairmau and a Member 
Secretary. These posts are filled up on tenure basis by the candidates who 
are selected by the Union Public Service Commission, out of a panel sent 
to the Commission by the Ministry of Railways. 

The posts of Chairman and Member Secretary beiDa tenure posts, there 
is DO reservation for SC or ST communities. However, whenever names of 
candidates belonpng to these communities are available, they are invari­
ably considered for being included in the panel to be sent to the UPSC. 

[Ministry of Railways OM No. s8-E (SCT) 1.180/2 dated 8.9.1989.) 

Rec:ommenclalJoa (SI. No. 12, Para 1.17) 

The Committee have been informed that the Finance Ministry had not 
qreed to the proposal of the Railway Ministry to create replar post for 
the Railway Recruitment Boards of the Eastern Railways on grounds of 
the economy and the postinp to these Boards have been made through 
internal arrangements by the Ministry of Railways. This in opinion of the 
Committee is not a healthy position. They recommend that the matter may 
spin be taken up with the Finance Ministry for the creation of replar 
posts for the Railway Recruitment Boards lest their work suffers. 

Reply 01 GoYenuneat 

Accepted. Ministry of Finance is again being approached in the matter. 

It may, however, be clarified that the reference made to Ministry of 
F"mance in 1984, covered creation of replar posts for Railway Recruitment 
Boards at Maida (Eastern Railway), Ranchi (South Eastern Railway) and 
Gorakhpur (North Eastern Railway). 

[Ministry of Railways OM No. 88-E (SCT) 1180/2 dated 8.9.1989.] 

Further W.......... called for by abe Coaunittee 

While accepting the recommendations of the Committee regarding 
creation of replar posts for the Railway Recruitment Boards, the Ministry 
of Railways (Railway Board) have stated that the Ministry of Finance was 
&pin being approached in the matter. 

When was the Ministry of Finance approac:bed for the creation of 
replar posts for the Railway Recruitment Boards and what was their 
reply? 
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.......... nplJfIl ... ~ 

AI, mentioned in the earUer reply furnished in September, 1989 apinst 
tbia recommendation, Ministry of Finance were approached in 1984 for 
creation of posts in the Railway Recruitment Boards at Maida, Gorakhpur 
and Ranchi. However, that Ministry did not agrce to the proposal. With :I 
view to prepare justification for creation of posts, detailed data was 
required to be coUec:ted. In the mean time, Ministry of Railways 
undertook a review on the need for continuance of the existing number of 
Railway Recruitment Boards, totalling 19. It was finally decided that the 
SIIUIII quo should be maintained. Th, work of tllae Railway Recruitment 
Boards, however, is being managed from existing resources. 

Ministry of Finacne are now being approached for their concurrence to 
the creation of posts in Railway Recruitment Boards at Maida, Gorakhpur 
and Ranchi. 

[Ministry of Railways OM No. 9O-E (SeT) 1180/3 dated 14.9.1990.] 

Recommendation (SI. No. 13, Para 2.22) 

The Committee note that the Railway Recruitment Boards have been 
liven powers to relax the standards and recommend SC/ST candidates on 
such relaxed standards to fill reserved category 'C' Posts. The Committee 
recommend that the Recruitment Boards should exercise this power to the 
maximum judiciously without diluting the efficiency standards to fill all the 
posts reserved for SCs/STs. 

Reply of Government 

In terms of the instructions issued in January, 1985, candidates belonging 
to general communities are called for interview in case they have obtained 
30% marks in the written test. While earlier, no minimum percentage was 
fixed for calling SC/ST candidates for the interview, it has since been 
decided in May, 1989 to prescribe a minimum of 20% marks in the written 
test as a pre-condition for calling SC/ST candidates for interview. This 
represents an adequate relaxation for SC/ST candidates and should 
normally enable the Chairman/Railway Recruitment BOards to fill the 
posts rescm:d for SC/ST candidates. 

[Ministry, of Railways OM No. 88-E (scr) 1180/2 dated 8.9.1989.] 

RecommendaUon (SI. No. 16, Pan 2.25) 

The Clommittee have been informed that so lor as the filling of category 
'D' posts reserved for Scheduled Castes and Scheduled Tribes are 
concerned, Campus Recruitment is resorted to and the teams of the 
officers of the Eastern Railway visit various ITIs. The Committee 
recommend that stress should be laid on visits to the ITIs located in tribal 
area which will improve availability of Scheduled Tribe candidates to rul 
aU the posts reserved for them. 



Reply fIl eo.-.t 
~pted. In fact this practice is already beiDl followed by the Eutcrn 

Railway. 

[Ministry or Railways OM No. 88-£ (SCJ) 1/80/2 dated 8.9.1989.) 

...... W ....... mild ,.. by tile o--wee 
Wbile acceptiDs the. recommendation of the Committee that strell 

Ibould be laid on visits to the rna located in tribal areas ID find out more 
Sc:bcduled Tribe candidates, the Ministry of Railways (Railway Board) 
have stated that this practice wa already beiDl foDowed by the Eastern 
Railway. 

(a) Please state siDce when this practice is being foDowd by the Eastern 
Railway. 

(b) The edent to which it hu proved fruitful? 

FartIIer reply fIl tile ~ 

(a) This practice is being foUowed by the E. Rly. SiDcc 1976. 

(b) From the middle of 1989, 149 number of ST candidates have been 
inducted throoJh campus recruitment by visitilll rns located in 
tribal area. 

[Ministry of Railways OM No. 9O-E (SCI') 1/80/3 dated 14.9.1990.] 

............. (81. No. 17, .... 2.31) 

The Committee have been informed that the General Man ... , Eastern 
Railway hu beeq, empowered to recruit directly under special circ:umstan­
CCI such as inability of Railway Recruitment Boards to recommend 
adequate number of Scheduled Cutes and Scheduled Tribes for employ­
ment against the reserved quota. However, these powen of the Geoenl 
Manager have not been invoked 10 far in the Eastern Railway as maximum 
percent. of intake ha already· been reacbed. However, the Eastern 
Railway authorities have identified certain area where special recruitments 
under the powen enjoyed by the General Manager will have to be made to 
make up the shortfall in filling the reserved vacancies. The Committee 
recommend that special recruitments may be made by the Eastern Railway 
authorities without any further 1011 of time to improve the representation 
of Scheduled Cutes and Scheduled Tribes in the services of the Railway . 

...,. fIl the GoYen-a 

Ac:cepted and noted by the Railway Administration for compliance. 

[Ministry of Railways OM No. 88-E (SCf) 1/80/2 dated 8.9.1989.J 
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............... CIIIed .... by tile Oa sa. 
WbiIe acceptiDa the Recommendation of the Committee reprdiDa the 

Spec:ial Recruitments to be III8de by the Eutem Railway authorities to 
improve the representation of tbe Scheduled Cutes/Scbedulecl Tribes, the 
MiDiItry of Railways (Railway Board) bave ltated that it had been DOted 
for compIiaDcc. 

PIeuc state what dcfiDite ItcpI bave been taken by the Ealtem Railway 
...,rit:icl in implementi.., the recommendatioDi of the Committee for 
improviJiltbc representation of SCl/STs in the services of the Railways. 

FWIIIer reply f1l tile GoYermDaat 

A IpcciaI recruitment driVe was undertaken in 1989 to improve the 
representation of SCs/STI and as a result, it was possible to make good 
about 9S% of shortfall of SC/ST commuDilf. Again a amilar drive has . 
been IaUDCbed in this year for further improvement in the representation 
of SCl/STs. 

[Ministry of Railways OM No. 9O-E (Sen 1180/3 dated 14.9.1990.) 

_ ......... (sa. No. ll, PH. 2.35) 

1be committee recommend that the authorities of the Eastem Railways 
bavc • tie up with the Doordarsban authorities to telecast reserved 
VllClUlCies in the local proarammes of the Doordarshan as assured by the 
representative of the Ministry of Railways during evidence . 

.....,f1l~ 

Accepted. Necessary iastructioDl bave been iuucd. 

[Ministry of Railways OM No. 88-E (SCI') I/SO/2 dated 8.9.1989.] 

,..... ........... aIed .... by tile CemeMtee 

WbUe accepIinl the recommendations of the Committee relating to tie 
up with the Doordanhan Authorities to telecast reserved vacancies in the 
local propammeI of the Doordanhan, the MiniIny of Railwayu (Railway 
Board) bave stated, "Necessary instructioDi have been iaueel". 

PIeuc furaiIb • copy of the iDatrumons iuuctl to tbe Doorcl.ushan . 

....... npb ", abe Gov~ 

A copy of inIlrucIioaI iauecI to the Zonal Railways/Production Units 
etc. is attKbed. 

(Ministry of RJdIwayI OM No. 9C).E (Sen I/SO/3 dated 14.9.1990.] 



Government of India 
MiDiIt1y of Railways 

(Railway Board) 

(COPY) 
RaE No. 13/1989 

No. 86-E (SCI') 1180/1. New Delhi, dt. 6-1-89 . . 
The General MIlII8FR, 

AU Indian Railways including CLW, DLW, 10'. 
MTP(Railways), Calcutta. 

Wheel & Axle Plant, Bangalore. 

The Director General, RDSO, Lucknow. 

The CAO, DCW, Patiala. 

The Chairman, R.R.B., Allahabad/Bombay/c.Icutta/Madru/MuzaI­
farpllrl Guwahatil Secunderllbad I Bangalorel Patna/Oorakbpur/Jammu & 
Kashmirl Ranchi I Maida ITrivendrum/Bhopai I BhubiDeshwarl ChaDdiprhl 
Ajmerl Ahmedabad. 

The Principal, Railway Staff College, Vadodab. 

The Principal, IRiSET, Secunderabad. 

The Principal, IRiATT, Pune. 

The Principal, IRlM;EE, Jamalpur. 

The Chief Admn. Officer, MTP (Rlya) , New Delhi, Bombay, 
Madras. 

The Secretary, Railway Rates Tribunal, MTP (Rlys) BuiIdiD&, P.U. 
Road, Madru-. 

The Railway Liasion Officer, New Delhi. 

The General Secretary, JRCA, New Delhi. 

The Addi. G .M., Railway Electrification, Allahabad. 

The Managing Director, IRCON, Palika Bhawan. R.K. Punm, New 
Delhi-llOO66. 

The Chief Admn. Officer, COFMOW, Railway Ofiiccr Complex. 
TiIak Bridge, New DClhi-llOO22. 

The Managidg Director, RITES, n, Bankhamba Road, New Delhi 
House, New Delhi-ll000l. 

Sub: Telecastinl of SC/ST. vacaac:ies throuJh Door:danban KendnI. 

The Director General, Doordanban vide his letter No. 1/37/88-rr 
dated 2-1-89 (copy eDdoled) has iDformed that aU PropI-IIUDe Produc-
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iDa Centres are telecasting employment DeWS every week and the vacancies 
of Railways can easily find a place in enlployment news every week. 

It is, therefore, desired that vacancies reserved for SC/STs may be 
adviMd to Doordarsban Kendras situated in the capitals of the States 
coming under the reapec:tive Zonal Railways for telecasting in the 
Employment News. 

Please, acknDwledge receipt. 

DA: As above. 
Set/-

(Felix KulIu) 
Jt. Director, EItt. (R) I, 

Railway Board. 

(COPY) 
Immediate 

DIRECTORATE. GENERAL, DOORDARSHAN 

No. 11 371 88-PI. New Delhi, dt: 1-1-89. 
Sub: Recommendations of the Parliamentary Conun'ittee on the Welfare 

of SCS &. STs. 

Reference Miniltry of Railways (Railway Board) O.M. No. 86-E (SCT) 
·1/BOI1 dated 11th August, 1988 regarding. the recommendations of the 
Parliamentary Committee on the Welfare of SCs and STs in its 23rd 
Report. 

2. In this connection, it may be mentioned that all Programme 
Producing Centres are telecasting Employment News every week. The 
vacancies of Railways can find a place there easily. The necessary 
vacancies particulars may be forwarded to by the Zonal Railways to the 
Doordarshan Kendras situated in the capitals of the States coming under 
the respective ~nal· Railways. 

Shri Felix KuDu, 
Jt. Director, Estt. (R) I, 
Railway Board, 
New Delhi. 

Sd/-
(D. Balakrishna) 

Controller of Programmes. 

Copy to the Directors of Doordarshan Kendras at Delhi, Bombay, 
Madras, Calcutta, Hyderabad, Bangalore, Jaipur, Srinagar, Trivendrum, 
Cuttack, Guwahati, Lucknow, Jalandhar, Ahmedabad. Details of vacancies 
pertaining to Railways particularly relating to Scheduled Castes/Tribes 
may please be included in the Employment News, telecast from the 
Kendras every week. 

Copy to the Ministry of Railways (Railway Board), Shri Felix KuDu, 
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It. Director, Estt. (R) I, Railway Board, New Delhi, with referenc:e to his 
letter No. 86-E (SCI') 1/80/1 dated 11-8-88 for kind information. 

_ ......... (51. No. I', ... 2.l1) 

f The Committee DOte that in the recruitment of Enpneen in Cateaory • A' 

I 

tbiouab the U.P;S.C., no campus recruitment is resorted to becaUie these 
recruitments are made on All India basis throup competitive 
enminatioDS. 

The Committee have been informed that however, Eastern Railway 
recruits engineers in the grade of Rs. ~3200 throuab Rallway Recruit· 
JDeIlt Board for which also the Recruitment Board does not 10 in for 
campus recruitment. The Committee recommend that the Railway Recruit· 
ment Board. while rec:ruitins engineers in the -scale of Rs. 2000-3200 should 
resort to campus recruitments in case the posts reserved for SC/ST 
candidates are not likely to be filled in fuD· in such recruitments. 

Reply f1Il GoY_t 

The esisting instructions for wide pUblicity and contacting Tribal people 
in Tribal areas and educational institutions through ms for recruitment in 
Group 'C' posts do not exclude any grade or category of posts. The posts 
in Engineering and Technical Departments in direct recruitment categories 

m scale Rs. ~3200 being in Group'C' are also covered by these 
instructions. 

[Ministry of Railways OM No. 88-E (SCT) 1180/2 dated 8.9.1989] 
Rec:oIDIIIeDdIdI (SI. No. 21, ... 2.44) 

The Committee note that at the end of year 1987·88, 70 posts .reserved 
for Scheduled Castes 'and 464 posts reserved for Scheduled Tribes in 
category 'C' posts remained ,unfilled. They recommend that the Eastern 
Railway authorities should chalk out a time bound programme through 
special recruitments and other suitable measures to wipe out t1ais backlog 
at the earliest. 

Reply f1Il GoY_t 

Accepted. A special drive has already been launched by the Eastern 
Railway to wipe out the shortfall of SC I ST vacancies in Group 'C' in 
recruitment categories. 

[Ministry of Railways OM No. 88-E (SeT) 1/80 12 dated 8.9,1989] 
Reeommeadadon (SI.No. 22, ... 2.45) 

The Committee note that at the end of the recruitment during the years 
1985-86 to 1987·88 there has been a shortfall in the posts reserved for 
Scheduled Castes and Scheduled Tribes to the tune of 191 and 428 posts 
respectively in category 'D' posts. The Committee are unable to fathom 
the reasons for category 'D' posts reserved for Scheduled Castes and 
Scheduled Tribes remaining unliUed. The Committee recommend that the 
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&stem Railway authorities fill these posts at the earUest and also eaaure 
that such sbortfaUs do not accumulate in future. 

RepIJ vi Go9_-, 

Acc:cpted. A special drive has already been launched by the Eastem 
Railway to wipe out the shortfall of SC I ST vacaacies in Group 'D' in 
recruitment catelOries. 

(MiniItty of Railways OM No. 88-E (Scr) 1180 12 dated 8.9.1989] 

........ lafonaatlon C .... lor by tile COIDIIIIUee 

While accepting the recommendations of the Committee to fill up 
catelQlY '0' posts reserved for the Scheduled Castes and Scheduled 
Tribes, "A special drive has a1",dy been launched by the Eastem Railway 
to wipe out the shortfall of Scheduled Caste.1 Scheduled Tribe vacancies in 
Group 'D' in recruitment categories". 

Please state whether these category '0' posts have already been filled up 
by now, or are there any shortfalls still existing? H so, how these vacancies 
are going to be filled? 

Furtber Reply vi the Govenmeat 
I 

As a result of special drive launched in 1989, shortfall in Group '0' 
recruitment categories was made aood. Thereafter further shortfall has 
accrued and another drive has been launched, similar to the one of last 
year. to wipe out thil' shortfall. 

[Ministry of Railways OM No. 9O-E (SeT) I ISO /3 dated 14.9.1990J 

ReeommeadatIoD (81. No. 13, Para 2.46) 

The Committee have been informed that there are no transfers on 
deputation in the Railways. However, requests· are received for transfers 
"from one unit to another unit from one Railway to another ..... As these 
are requests for transfers the concerned employees are to give in writting 
that they are willing to come in the bottom of the grade and to the bottom 
of the seniority in their respective grades in the units to which tnansfer is 
lOught. In this connection, the Committee will like to impress on the 
Eastem Railway authorities to ensure that no feelings are allowed to be 
generated among the SC I ST staff I officers that their genuine requests for 
transfer are rejected on flimsy grounds. 

Reply f1l am_t 
Noted by the Railway Administration. 

[Ministry of Railways OM No. 88-E (Scr) 1180 1 2 dated 8.9.1989) 
('.oauneaa f1l tile C ............ 

Please state what concrete steps have been initiated to implement 
Committee's recommendations. . . 
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........ npIJ fJl ... Go' ... I •• t 
The Eastern Railway have advited that the requests for transfer of SC I 

ST Itaff are sympathicaUy considered and are not rejected on flimsy 
IfOUDds. 

[Ministry of Railways OM No. 88-E (SCf) 1/80: 2 dated 6-4-19901 
............ (SI. No.~, Pua 1.55 " 1.56) 

From the staff strength of the Eastern Railway as on 1 April, 1988, tbe 
Committee note that inspite of the reservations for the persons belonging 
to Scheduled Castes and Scheduled Tribes in the services being in 
operation since I~S, there are huge mortfans ;n fillini of the vacancies 
reserved for these communities. One of the factors which contributed 
towards the ac:c:umulations (tIf the shortfalls in fiUinl up of these vacancies 
is stated to be the increase in percentages of reservations for Scheduled 
Castes and Scheduled Tribes in Group 'A' posts filled on AU India basis by 
UPSC and the reselvations in filling up Group 'C' and '0' posts on 
regional basis. 

The Committee have been informed that the making good of the 
shortfalls depended on the availability of the vacandes to be fdled at I 
given point l)f time. 

The Committee have further been infonned that some efforts hllve been 
made by the Eastern Railway authorities to make good the shortfalls in the 
filJiI\g up of the vacancies reserved for persons belonging to Scheduled 
Castes and Scheduled Tribes through special recruitments during rhe yean 
1985-86 to 1987-88. It' is within the knowlertlJe of tbe Committee that 
serveral options are available to the concerned aUlhorities to make good 
the shortfalls in the reserved vacancies e.g. special recruitments confined to 
SC and ST candidates only; filling of SO percent vacancies in recruitment 
with candidates belonging to reserved categories; fillin, of reserved 
vacancies through inter-change between SC and ST candidates at the end 
of the third year of carry forward; filling of reserved vacancies by giving 
further relaxations at stlUldards for non-technical and quasi-technical 
Group'C' and '0' posts (otherwise through by examination) as provided in 
MIlA O.M. No.6 (ii)-Est. dt. 24.4.68 and O.M. No. 161 8 1 69-Est. (SCf) 
cit. 31.10.69 sending of recruitment teams to area pre-dominantly inha­
bited by Scheduled Castes and especially Scheduled Tribes; takina die help 
of the "Social Welfare Oirecton of the States and recopiIed SC 1 ST 
Welfare Associations etc. In the opinion of the Committee bad the Eastern 
RliJway authorities made use of these options judiciously and concertedly; 
it would have been possible for them to minimise ~ accumulation of such 
Ibortfalls in the reserved vacancies. 1be Committee recommend that the 
Eastern Railway draw up a time-bound proaramme to liquidate the 
sbortfalls :n fillina the reserved vacancies thro..... matinS use of all the 
above optiord available to thelll and thereafter implement it wholehear-
tedly which will not only result in liquidation of IUdI backlop to a peal 
ateat but aIIo wiD 80 a Ionl way to ameliorate the economic c:onditionl of 
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the penons belonging to SCs / STs as also instil in them the feeling of 
beiDg in the main stream of the nation. 

Reply of the ~ 
Accepted and noted by the Railway Administration for compliance. 

A special drive has now been launched by the Eastem Railway to 
wipe out the shortfall of SC / ST vacancies in Group 'C' it'D' in 
recruitment categories. These shortfalls are expected to be made good 
abortly. 

[Ministry of Railways, OM No. 88-E(SCl')I/80/2 dated 8.9.1989) 

._ ...... -tIM (81. No. 26, Pan 2.70) 

The Committee have been informed during the evidence by the 
Advisor (Staff) Railway Board that if at the time of regularisation of 
c:uual labour, no SC / ST casual labour was available, special recruit­
menta were resorted to maintain the percentages of reservations of 
Scheduled Castes and Scheduled Tribes in recruitments. The Committee 
hope that this procedure wiD be adhered to by the Eastem Railway 
authorities and in no circumstances they will allow the interests of 
Scheduled Castes and Scheduled Tribes to suffer in recruitments 
because of the non-availability of SC / ST casual labour. 

Reply of GoYenuaeat 

Noted for compliance. However, this is already being followed. 
[Ministry of Railways OM No. 88-E (senl/80n dated 8.9.1989J 

In reply to the recommendation of the Committee to resort to 
nedal recruitment to maintain percentage of SC / ST in case of their 
DOll-availability and not to allow interests of Scheduled Castes / 
Scheduled Tribes to suffer in recruitments, the Ministry of Railways 
(Railway Board) have stated, "This is already being followed". 

(a) Please mention the date from which this practice is being 
foUowed? 

(b) Is it sufficient to safeguard the interests of the Scbeduled 
Cute/Scheduled Tribe candidates? 

Further reply of the GoYa_t 

(a) Special recruitment to maintain percentage of SC / ST started in 
1974 in the E. Rly. 

(b) Yes. This drive is very effective and is considered useful to 
safeguard the interest of the SC / ST candidates. Round the 
year, whenever any recruitment is made, there is a coDCUrrent 
effort to ensure adequate induction of SC / ST candidates. But 
due to unavoidable reasons some shortfall sometimes crop up. 
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The special drive instituted from .ime to time helps in clearin. 
this shonfalll backlog. 

[Ministry of Railways OM No. 9O-E(SCT)I/80/3 dated 14.9.1990} 

Recommendlltlon (51. No. 29, .... 2.11) 

The Committee are not convinced with the arguments induced by the 
representative of the Eastern Railway that non-availability of SC I ST 
candidates in the feeder cadres is one of the hindrance in achieving the 
required percentages in· prom~tions of SC I ST employees. In the opinion 
of the Committee this problem could have easily been solved by the 
Railway authorities had they increased suitably the zone of consideration 
in promotions as and when required. The Committee feel that this will go 
a long way in liquidating the shortfalls in promotions in the vacancies 
reserved for employees belonging to Scheduled Castes and Scheduled 
Tribes. 

Reply 01 Government 

All SC I ST employees who have completed two years' service in the 
feeder categories are considered for promotion. The condition of two years 
was recommended by the Railway Reform Committee and accepted by the 
Ministry of Railways. In case there are sufficient SC I ST employees in the 
feeder categories, then only those who have completed two years' service 
in the immediate lower grade and come within the consideration zone are 
considered for promotion. Thus already the zone of consideration covers 
all those who have completed 2 years service in the next below grade. 

(Ministry of Railways OM No. XK-E(SCT)I/SO/2 dated. 8.9.1989) 

R~mend.tlon (SI. No. 30. Para 2.85) 

The Committee· note that the printed rosters are maintained by the 
Eastern Railway as per instructions of the Railway Board and these 
registers are checked once a year before forming a panel for promotions. 
Eastern Railway has been following a system of sending teams of officials 
from the Headquarter to various Divisions I workshops to look into the 
rosters and other complaints about SC I ST candidates. The inspecting 
officials get the rosters corrected at the time of inspection itself and all the 
complaint!! are sent to the Olief Pe~nnel Officer who happens to be the 
Liaison Officer at the Headquarter of Eastern Railway looking after the 
interests of SC I ST candidates. The Committee have been informed that 
currently vacancies are filled up foll~wing the roster points because of the 
vigorous effnrts made by authorities concerned and the keen interest 
evinced by the Railway Minister the backlOJ in 1he filling of reserved 
vacancies is being made good at the rate of 0.4 to O.S per cent a year. 
However. it will take some time to wipe out the backlog. The Committee 
recommend that the Eastern Railway authorities should speed up tlM;ir 
efforts to wipe out the backlogs in filling up the vacancies reserved for 
$Ca/STs u in their opinioa the wipin, out of tbc bac:kJna at the nte of 0.4 



36 

to 0.5 per cent per annum is too slow a pace which will perpetrate the 
denial to SC I ST persons of their due for an unduly long time. 

Reply f1l GoYenuaent 

A special drive has been launched recently to wipe out the shortfall of 
SC I ST vacancies in the recruitment categories in Group 'C' &: '0'. This 
will improve the availability of SC I ST employees for promotional 
categories after some time. 

[Ministry of Railways OM No. 88-E(SCJ')IISO/2 dated 8.9.1989.] 

R~ (st. No. 32, Pan 3.9) 

The Committee regret that during the yean 1984-85' and 1985-86 the 
percentages prescribed for Schedul~ Caste and Scheduled Tribe can­
didates in sclections of trainees were n~hieved. However, during the 
year 1986-87 the requisite percentage in selectktn of boys for training from 
amongst the Scheduled Castes was achieved. But-(he position continued to 
remain unsatisfactory so far as the intake of Sche~led Tribe trainee was 
concerned. The Committee recommend that Eastern Railway authorities 
make extra efforts to improve the representation of candidates belonging 
to Scheduled Tribes in selection of trainees as assured by the representa­
tive of the Railway during evidence. 

Reply f1l GoYernment 

Accepted. Railway Administration has decided to arrange campus 
recruitments of ST candidates as Apprentices. 

[Ministry of Railways OM No. 88-E (SCf) 1/80/2 dated 8.9.1989.] 

Further Information called for by the Committee 

While accepting the recommendations of the Committee to make extra 
efforts to improve the representation of the Scheduled Tribe candidates in 
selection of trainees. the Ministry of Railways (Railway Board) stated that 
Railway Administration had decided to arrange campus recruitments of 
Scheduled Tribe candidates as Apprentices. 

Have these campus recruitments been already arranged? If so, please 
mention the date of commencement of the campus recruitment programme 
and state whether the intake of Scheduled Tribe trainees is satisfactory. 

Further reply 01 the Government 

Campus recruitment is resorted to only when adequate response is not 
received for the recruitment conducted at the stations of appointment. In 
case of Act Apprentices taken for training in the Railways during the last 
one year. adequate number of Scheduled Tribe candidates were available 
at the Stations of appoinunent and therefore. there was no need to go in 
for campus recruitment. 

[Ministry of Railways OM No. 9O-E (SCT) 1/80/3 dated 14.9.1990.] 
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The Committee have also been informed that there is DO bar to the 
selection of trainees from amonpt the Scheduled Castes and Sc:beduled 
Tribes in excess of the percentqes reserved for these communities. They 
recommend that if not in the case of Scheduled Tribes, the .Eutern 
Railway authorities should take as many trainees as possible from amonpt 
the Scheduled Castes as are available even thoup it may result in 
exceeding the peroeD~e of reservation for this community. 

Reply f1l Gtma--.a 

Recommendation of the Committee bas been noted by the Railway 
Administration. 

[Ministry of Railways OM No. 88-E (seT) 1/S0/2 dated 8.9.1989.J 

Coauaeats f1l the C--1Uee 

Please state the efforts made by Eastern Railway to improve the 
representation of candidates belonaing to SC I ST in selection of trainees. 

Further reply cI the Govenuneat 

To improve the representation of SC/ST trainees on Eastern Railwav. 
165 SC and 147 ST candidates were recruited as Act Apprentice during 
the recent' Recruitment Drive. Employment is not guaranteed under Act 
Apprentice scheme. 

[Ministry of Railways OM No. 88-E (SCT) I/SO/2 dated 6.4.1990.) 

Rec:onunendatIon (SI. No. 37. Pan 3.28) 

The Committee note that out of 38 officers sent by the Railway Board 
abroad for training dURng ihe years 1985 to 1987 only one was from 
amongst the SCs I STs. The Committee are aware that tbe .reservation 
policy has been implemented in the Railways from the early fifties and are 
not in a positioriJto appreciate that some of the senior Railwav Officers 
belonging to SCs/ST. in the Eastern Railway muld not have been able to 
absorb what would have been taupt to them thoroughly and would not 
have got the full benefit from the tfaining abroad and also would have 
failed to make useful contribution to brinaing out improvements in the 
Railway after coming back from such a training abroad. The Committee 
are also not satisfied with the assertion of the representative of the 
Ministry of Railways that merit is the only criterion for selection of officers 
for training abroad. Keeping aU these faclors in view, the Committee 
recommend that there should be a fair sprinkling of SC 1 ST officers among 
the Railway officers sent abroad by the Railway Board for training. 
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Reply 01 Govera .... t 
Concerned officials have been advised to keep the instructions of 

Department of Personnel and Training in view while making nominations 
for training abroad. 

[Ministry of Railways OM No.88-E(SCT) 1/8012 dated 8.9.1989.] 

Further information caUed for by tilt COIDDIittee 

In reply to the recommendation of the Committee that Eastern Railway 
should maintain a fair sprinkling of Scheduled Caste I Scheduled Tribe 
officers among the Railway Officers sent abroad, the Ministry of Railways 
(Railway Board) have stated, "concerned officials have been advised to 
keep the instructions of Department of Personnel and Training in view 
while making nominations for training abroad". 

(a) Has the recommendation been accepted and being followed scrupul­
ously by the Eastern Railway? 

(b) What is the number of Scheduled Caste 1 Scheduled Tribe officers 
sent abroad by the Railway Board for tfaining during 1989-90? 

Farther reply of tbe Goyernment 

(a) Zonal Railways are not empowered ·to nominate officers for training 
abroad as this subject is dealt with by the Railway Board. The Board 
keeps in view the guidelines regarding nomination of SC 1 ST officers 
for training abroad while finalising such lists. 

(b) SC & ST officers nominated for training abroad during 1989 are 18 
SC and one ST. 

[Ministry of Railways OM NO.90-E(SCT) 1/80/3 dated 14.9.1990.] 

Remmmeaulloa (51. No. 38, Pan 3.31) 

The Committee recommend that more and more opportunities should be 
given to SCIST officers of the Eastern Railway for institutional training 
and for attending seminars/symposia and other conferences as assured by 
the representative of the Eastern Railway during evidence. 

Reply of Goyernment 

Accepted. Necessary instructions have been issued to the Railway 
Administration. 

[Ministry of Railways OM No. 88-E(SCT) 1/80/2 dated 8.9.1989.] 

Further remarks asked for by the Committee 

While accepting the recommendations of the Committee to give more 
and more opportunities to Scheduled CastelScheduled Tribe officers for 
institutional training and for attending seminars and other conferences, the 
MiRistry of Railways (Railway Board) have stated "necessary instructions 
have beed issued to rhe Railway Administraion." 

Please furnish a copy of the instructioas issued in the matter and the 
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Dumber of SCs / STs Officers who have been given opponunities to attend 
seminars 'and conferences after issue of Instructions. 

Further reply 01 the Govern_. 
A copy of the instruction received from the Railway Board under their 

letter No. E (Trg.) 89 (12)/27 dated 16.6.89 is enclosed. 

During the last one year 47 SC/ST (38 SC+ 9 ST) officers Wfre booked 
for training/seminar/conferences out of a total of 203 booked for the 
purpose This comes to .bout 23% which shows a definite improvement 
over the past. 

[Ministry of Railways O.M. No. 9O-E (SCI') 1/80/3 dated 8.9.1990). 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

No. E (Trg.) 89 (12)/27. 

The General Manager. 
Eastern Railway. 
Calcutta. 

New Delhi. dated 16.6.1989. 

Sua: R~garding. affordi"g opp(l"umt,~.f to th~ Offir:~rs 1 staff 01 
SC'h~du/~d CQSt~s I Sch~d"/~d Trih~s lor Institutiona/ tra;ning 
and alt~nding st'minars Jympositl and C'onlt'rt'nCt's ·~tc. 

Ref: Recommendation No. 38 of the 47.th Report of the Parliamen­
tary Committee 1 and D.O.No.E. 22(1/(1/21 RR / PC 1 Pt.1 dated 
31-5-81l from CPO (G) of your Railway 

Since the nomination of the officers and staff for training. seminars. 
symposia etc. are done hy the General Managers. it is desired that 
recommendations of the Parliamentary Cummillee ma~ be kept in mind 
while deputing Railway persnnnel for institutional training and for allend­
in~ seminars 1 symposia etc. 

C"p~ to:-

Sdl IfI.fI.HIl 
(Mahesh Chand) 

Juint Dircctor. Manal!!ement Service!>. 
Railwa~' Buard. 

J.D.E.IRIII -For information w . r 10 hill nnle 
on fik ~o. SI\-EISCT) 1.80/2 

a-m t*- (51. No. 3' ..... 3 .. , 
The ('(lmmill~c learn Ihilt maJ"rit~ ot th,,' wmplaints received fmm SCI 

ST ,,'mployees of Ealltern Railw .. ~ relatc III th,,' Iransfers on promotion and 
th .. t the wmplaints .Ire gcnerally di,f't",,'d (If \'!Ihin a time frame of twO to 
fuur munth~. UlIWC\Cr. calle' n:lilllO!! '" ,enr .. rll~ 1'!oUC' lake a lillie more 
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lime. During the last three years 851 complaints were received. 591 from 
Scheduled Caste employees and 260 from Scheduled Tribe employees. Of 
these 536 complaints received from Scheduled Caste employees have been 
disposed of which shows that a system exists for receipt and disposal of 
complaints/grievances of SC/ST employees in Eastern Railway. However, 
pending of 56 such complaints indicates that there is scope for improve­
ment in the system for the expeditious disposal of complaints. The 
Committee \!Iiould like the Eastern Railway authorities to strengthen the 
procedure regarding disposal of grievances and gear up the machinery so 
that justice is done to all SC 1ST employees without much los.'i of time so as 
to give a boost to their confidence and to instil among them the feeling 
that their interests are duly taken care of. 

Reply 01 the Government 

The above ohservation of the Committee has been noted by the Railway 
Administration for compliance. 

(Ministry of Railway!> OM No. HH-E (SCT) 1/80/2 dated 8.9.1989.) 

Further Inlormation called lor by the Committee 

In reply to the recommendations of the Committee to strengthen the 
procedure regarding quick disposal of grievances of all Scheduled Castel 
Scheduled Tribe employees. the Ministry of Railways (Rail\\aj' Board) 
have stated that the observation of the Committee had been not~J by the 
Railway Administration for compliance. 

(a) What steps have been taken by the Railway Authorities to 
strengthen the procedure for disposal of grievances of SCs I STs 
~mployees? 

(h) Arc there complaint I cases still pending with the Eastern Railway 
Authorities? If so. please state the reasons therefor? 

Further reply 01 the Goverameat 

(OIl In urder to strengthen the proccdure for disposal of grievances qf 
SC I ST cmployees in the Eastern Railway. an exclusive channel has been 
devised. Railwaymen working. in various unit!. record their grievances in 
Gric\'ance Registers maintained in these units. Earlier. there used to be 
onc cummon Grie\'ancc Register for all staff. To pay special attention. 
Special !!rie\'ance Registers are regularly checked by the Welfare Inspec­
Inr.. whu later follow up the cases for finalisation as promptly as possible. 
Supercheck un the working of this system is cilrried out by officers of the 
com.erned hranches. as also th(l~ of thc Personnel branch. during their 
inspection of these units hy actual cross-checking with the SC I ST 
employees of the unit. Funher. during routine periodical check of progress 
of dispusal of grievances at the level of Di\·!. Railway Manager. as also the 
C.P.O .. the position of grievances of SC I ST employees is examined 
.,..-uely and out of tlll'n action is taken III render necessary help to the 
field units for speedy redressal. 
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(b) Accrual and cfisposal of grievances are on-goinl processes. Some 
grievances I complaints, which are all current are pendinl. These are being 
examined and Decessary action win be taken. 

[Ministry of Railways O.M. No. 9O-E (seT) 1/.,/3 dated 14.9.1990.) 
... eM (SI. No. _ ..... 3M) 

The Committee were informed that there are not many complaints 
relating to transfers of ~ I ST employees on promotion to remote areas 
where they. face difficulties of getting accommodation. However. the 
Committee are aware of bias apinst joinina the places away from their 
usual areas of residence among the Scheduled Tribe people. The Commit­
tee recommend that the complaints of Scheduled Tribe employees against 
their transfers should' be sympathetically considered by the authorities 
concerned as assured by the representatives of the Eastern Railway during 
evidence. 

Reply or GoYenuaeat 

Accepted and noted by the Railway Admintration for complianceis 

[Ministry of Railways O.M. No. 88-E (SCI') I/SO/2 dated 8.9.1990.) 

Further iDfonnation called rar by the Comadttee 

While accepting the recommendation of the Committee to sympatheti­
cally consider the transfer cases of the Scheduled Tribe people. the 
Ministry of Railways (Railway Borad) have stated that it had been noted 
by the Railway Administration for compliance. 

Please state how many complaints of transfer cases were received by the 
Railway administration 9uring the years 1985 to 1990 and how many out of 
them were decided in favour of Scheduled Tribe employees? 

Further reply or GoVenuaeDt 

During last one year 136 complaints I requests of transfer were received 
from the Scheduled Tribe employees and out of these, 130 decided in 
favour of them. The remaining ones will be decided on availability of 
vacancies. In the meantime. their names are being maintained in the 
Priority Register. 

[Ministry of Railways O.M. No. 9O-E (SCI') 1/8013 dated 14.9.1990.) 

Ile,,_ tar ... (sa. No ........ 3.57) 

The Committee are aware that in the Brochure on reservations for 
Scheduled Caste and Scheduled Tribes in Railway services it' has heen 
provided that at least HI per cent of the servants employed by the vending 
,md catering contractors should belong to SCs I STs. The Committee expect 
the Easlern Railway authorities to ensure implementalion of these instruc­
tion in letter and spirit. 
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Reply 01 Government 

Instructions have been issued to Eastern Railway to ensure implementa­
tion of the instructions regarding engagement of 10% of the servants 
belonging to SC 1 ST by the catering 1 vending contractors. 

IMinistry of Railways O.M. No. S8-E (SeT) 1/8012 dated 8.9.1989.] 

Further information called for by the Conunittee 

In reply to the recommendat.ion of the .committee regarding the 
appointment of 10 percent of the servants belonging to Scheduled Caste I 
Scheduled Tribe category by the vending and catering contractors, the 
Ministry of Railways (Railway Board) have stated th;¥ necessary instruc­
tions had been issued to Eastern Railway in the matter. 

Please furnish a copy of the instructions issued to Eastern Railway and 
also state whether this practice has already come into force. 

Further reply of the Government 

Railway Boarers instruction under letter No. 881 T G.III/600/5 dated 
28.6.89 was received in July 1989. This practice has already come into 
force in the Eastern Railway. 

[Ministry of Railways O.M. No. 9O-E (Sen I/SO/31 dated 14.9.1990] 

GOVERNMENT OF INDIA MINISTRY OF RAILWAYS 
(RAILWAY BOARD) 

No. ~/TG. III 1600/5 
The General Manager, 
Eastern Railway, 
Calcutta. 

New Delhi, dt: 28.6.89. 

Sub:- Recommendation of Parliamentary Committee on Welfare of 
Scheduled Castes & Tribes-- 47th Repon. 

Reproduced below is the extract of recommendation of the Parliamen­
tary Committee on Welfare of SCs 1 STs in its 47th Repon: .. 

Para 3.57. -"The Committee are aware that in the Brocbure on 
reservations for Scheduled Caste & Scheduled Tribes in 
Railway services it has been provided that atleast 10 
percent of the servants employed by the vending and 
catering contractors sbould belong to SCs 1 STs. The 
Committee ex~ct the Eastern Railway authorities to 
ensure implementation of these instructions in letter and 
spirit" . 

Instructions were issued to All Indian Railways in this regard in Board's 
letters No. 70fl'G.III/601 dt. 29.6.71 and 78/TG. 1111601 dated 22.11.78 
tbat out of the servants employed by contractors., atleast .10% should 
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belong to SC 1 ST and that this should be indicated in the records 

maiDtained by tbe licenced (5) for iDspcc:tion by Railway officials. 
Board desires that your Railway Should ensure strict implementation of 

these instructions. 

Please acknowledge the receipt of this letter . 

• Sd/-
(N .K.Choubey) 

DIRECTOR TRAFFIC COMML. (G) II 
RAILWAY BOARD . 

....... = ...... (51. No. 45, .... 3.63) 

The Committee: have been informed that at present the instructions and 
guidelines for award of vending aad catering contracts are scattered over a 
large number of circulars etc. Which in their opinion can lead to violation 
of the guidelines inadvenently in some cases. The Committee recommend 
that the guidelines should be consolidated and made available to the 
Selection Committees whenever they have to award vending/catering 
contracts. 

Reply of Government 

Instructions have been issued that whenever a Screening Committee is 
formed for award of catering/vending contract. all relevant guidelines and 
policy instructions should be made available to them so that the allotment 
is made as per policy. 

[Ministry of Railways OM No. 88-E(SCT) 1/8012 dated 8.9.1989) 
....... end ..... · (81. No. 46, ..,. 3.64) 

The Committee note that at present there are no rules providing for the 
assodation of an officer belonging to Scheduled Castes and Scheduled 
Tribes with the Selection Committee. The Committee recommend that as 
far as possible an SCIST officer should be associated with the Selection 
Committee .. as assured by the General Manager. Ellstern Railway during 
evidence. 

Reply of Government 

Observations have been brought to the notice of Generlll Managers of 
the Zonal Railway!>. 

(M.nistry of Railways OM No. 88-E(SCT) 1/80/2 dated 8.9.1990) 

Further informatiotl called for by die COIDIIIittee 

In reply to the recommendation of the Committee to associate. as far as 
possible. one Scheduled Caste/Scheduled Tribe officer with the Selec:aion 
Committee. the Ministry of Railways (Railway Board) have stated. 
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"Observation. ilitve been brought to the notic:e of General Managers of the 
Zonal Railways." 

Please state the present position of associating Scheduled Castel 
Scheduled Tribe officer with the Selection Committee. 

Furtber reply 01 tile ~t 

In all selections one SCIST offic:er is nominated as a Member of the 
Selection Committee and these instructions are scrupulously followed on 
this Railway. 

[Ministry of Railways OM No. 9O-E(SCI') Il8OO dated 14.9.1990] 

.............. (sa. No. 47, Para 3.68) 

The Committee note that no reservations for persons belonging to SCsI 
STs have been made in the award of out-agencies/partel booking agencies 
contracts. They have been informed that financial stature, availability of 
infrastructure like godowns and space etc. are the factors that guide the 
award of such contracts. The Committee recommend that in cases of other 
requirements being equal, preference should be given to SCJST persons in 
the award of out-agencies/parcel booking agencies contracts as assured by 
the representative of the Railway Board during evidence. 

Reply 01 tile Gcwenuaent 

Observation made by the Committee has been brought to the notice of 
Zonal Railways, 

[Ministry of Railways OM No. 88-E(~CT) II8W2 dated 8.9.1989] 

FurtIIer lDIormaIIoa c:aUed for by tile CommIttee 

In reply to the recommendation of the Committee to award out­
'agencies/parcel booking agencies contracts to the Scheduled Castel 
Scheduled Tribe people, the Ministry of Railways (Railway Board) have 
Itated that observations made by the Committee had been brought to the 
notite of Zonal Railways. 

Please furnish a copy of the instructions issued to the Zonal Railways. 

I'urdIer nply 01 tile GoYenuaent 

A copy of the instructiori issued to Zonal Railways etc. is enclosed. 

[Ministry of Railways OM No. 9O-E(SCT) V8OI3 dated 14.9.1990) 
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GOVERNMENT OF INDIA (BRARAT SAIUCAR) 
MINISTRY OF RAILWAYS (RAIL MANTRALAYA) 

(RAILWAY BOARD) 

No. TC-1I88ISI2O New Delhi, cit. 8.12.1988 
• 

The General M8JUl8C'rs, 
All Indian Railways. 

Sub:-Reservation in allotment of Out Agency and City Bookiq 
Agency contracts to Members of SClSTs community-Point raised 
in Parliamentary Committee on the Welfare of SCIISTs. reg. 

During the oral evidence before the Parliamentary Committee on the 
Welfare of SClSTs held on 30th September, 1988 the Cdmmittee expressed 
the view that other things being equal, preference in award of contracts for 
"out agencies" and "parcel booking agencies" may be pven to SCJST 
candidates. Board desire that these instructions may be kept in view while 
awarding such contracts. However, it may be noted that the basic 
requisites like financial soundness, experience, infrastructure aVailability 
like godoWDs, trucks, buses, trained manpower, etc. are of paramount 
importance. 

DA: Nil. 

No. TC-l/88ISI2O 

Kindly acknowledge receipt. 

SdI-

(VUA YA SINHA) 

Jt. Director, Traffic Corqm.l. (R)J1 

Railway Board. 

New Delhi, dt. 8:12.1988 

Copy forwarded for information to (;:hief Marketing Superintendents, all 
Indian Railways. 

DA: Nil. SdI-

(VUA Y A SINHA) 

Jt. Director, Traffic Comml. (R)IJ 

Railway Board. 



CHAPl'ER m 
RECOMMENDATIONS/OBSERVATIONS WHICH mE 

COMMI1TEE DO NOT DESIRE TO PURSUE IN VIEW OF TIlE 
GOVERNMENT REPLIES l 

Reeonunendatlon (St. No. a, Pan 2.43). 

The Committee note that out of the total post filled in technical and 
non-technical categories both during the year 1985-86 in the Eastern 
Railway through Recruitment Boards, the pereentage of posts filled by 
candidates belonging to Scheduled Castes was 9.06 and those belonging to 
Scheduled Tribes was 2.16. In the same categories of posts filled during the 
year 1986-87 the percentage of posts filled by candidates belonging to 
Scheduled Castes rose to 37.88 and by candidates belonging to Scheduled 
Tribes by 11.33. The Correspondence percentage for the year 1987-88 for 
Scheduled Caste was 20.16 i.e. a decline of nearly 17.72 as compared to 
the figures of 1986-87. However, the correspondence percentage in the 
case of Scheduled Tribes rose to 17.39 in that year leaving a total shortfall 
of 70 vacancies in the posts reserved for Scheduled Castes and 464 posts 
reserved for Scheduled Tribes. The committee regret that the tempo built 
up in 1986-87 in filling the posts reserved for candidates belonging to 
Scheduled Castes was not maintained by the Ministry in the subsequent 
year. The Committee will like the Ministry to analyse the reasons therefor 
and devise suitable measures to check such declines in future recruitments. 

Reply of the Govemment 

The quantum of recruitment of various Sc/ST candidates depends upon 
the number of posts advertised which varies from time to time. 

·.lle drop in the percentage of recruitment during the year 1987-88 has 
been due to the fact that the backlog in SCs category was cleared to the 
maximum extent during 1986-87. In 1987-88, more emphasis was laid on 
clearing the backlog of STs on priority and their percentage improved. 
However, a special drive has been launched and all out efforts are being 
made to fully clear the backlog both in SCs and STs by 30.9.1989. 

[Ministry of Railways OM No. 88-E(SCT) 1/80/2 dated· 8.9.1989] 

Comments of the Committee 

Please indicate results of special drive launched and all out efforts stated 
to have been made to fully clear the backlog in SCslSTs by 30.9.1989. 

Further reply of tbe Govemment 

The shortfall as on 30.4.89 on Eastern Railway was 638 for SCs and 501 
for STs in Group C and 769 for SCs and 740 for STs in Group D. This 
shortfall has since been wiped out. 

[Minitry of Railways OM No. 88-E(SCT) 1/80/2 dated 6.4.1990] 
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1Ircam'.d .... (SI. No. TI, ... 2.") 

The Committee regret that the Eastern Railway authorities have not 
been able to adhere to the reservation quota of IS per cent for Scheduled 
Castes and 711.z per cent for Scheduled Tribes in promotions in Group 'C' 
and Group °D' posts during the yean 1985-86 to 1987-88. The reasons for 
the shortfalls have been stated to be-(i) non-availability of SCiST 
employees in the feeder cadre; (ii) safety consideration; and (iii) various 
court decisions prohibiting the Railway authorities to follow the 40 Point­
Rosten where the minimum percentagc:s of 15 per cent for Scheduled 
Caste and 711.z per cent for Scheduled Tribes have been exceeded in 
promotions. But as the orden on the subject have not been changed, the 
Railway while sticking to the roster points in promotions have been 
showing such unfilled vacancies as the shortfall. However, the Committee 
have been informed that the Ministry of Railways has gone in appeal 
against these judgements to the Supreme Court. As the matter has to be 
considered by larger bench of the Supreme Court, the matter has been 
pending before it nearly for ten yean. The Committee recommend that the 
Railway Board take up the matter suitably with the Ministry of Law and 
try to get the verdict of the Court in the matter at the earliest not only to 
check the piling up of shortfalls in the reserved vacancies to be filled 
through promotions but also to do justice to the Railway employees 
belonging to Scheduled Castes and Scheduled Tribes. 

Reply 01 Govenuneat 

The matter of early hearing of our SLP in J.C. Malik's case (CA No. 
2017nS) and other SLPs involving similar issues arising out of II large 
number of judgements I interim orders passed by High Court I CATs is 
being chased vigorously with the Ministry of Lllw Justice at the highest 
level. In September. IIJH6. a special D.O. letter as from Smt. Mohsina 
Kidwai. the then Transpurt Minister addressed to Shri A.K. Sen. the then 
Minister of Law and Justice was issued requesting inter-alia to see if the 
appeal in J.C. Malik's can be more expeditiously heard by the Supreme 
Court. In August. IIJHH the Minister of State for Railways addressed a 
D.O. letter to' the Minister of Law and Justice requesting that sleps should 
be taken to ensure that the Attorney General and Additionlll Sulicitor 
General (ShriIG. Ramaswamy) are nominated to contest the appeal in J.e. 
Malik's case and also (lth.:r cunnected cases s(; that the cases could be 
projected properly before the Court. On iinding that the Supreme Court 
had not taken up the case fur hearing inspite of all the efforts. the Ministry 
of Railways also filed an a(!plication fm early hearing in April. llJ88. The 
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application for early hearing of the appeal in J.C. Malik's case alongwith 
other connected appeals came up before the Bench presided over by the 
Hon'ble Chief Justice of India on 8.8.1988. After the hearing of this 
application, the Hon'ble Supreme Court was pleased to direct listing of the 
appeal on 15.11.1988. 

45 cases alongwith the Civil Appeal No. 2017n8 in J.C. Malik's case 
appeared at Item No. 20 of the Cause List of the Supreme CO\lrt for the 
week commencing on 28.11.1988 for the first time. The hearing of the 
cases listed at S.Nos. 1 to 19 of the Cause List is taking time and it is 
expected that the reservatioR matters for the SCs and STs including the 
appeal in J.C. Malik's case would be heard by the Hon'ble Supreme Court 
shortly. 

Meanwhile. Minister of State for Railways addressed a further D.O. 
letter dated 22.5.1989 to Minister of Law and Justice requesting inter-alia 
to help the Ministry of Railways in expediting the hearing of these cases as 
early as possible. 

Thus. the Committee may kindly appreciate that persistent and vigorous 
efforts are being made to get the verdict on court cases as expeditiously as 
possible. 

[Ministry of Railways OM No. 88-E(SCT) 1/80/2 dated 8.9.1989] 

Recommendation (SI. No. 35, Para 3.22) 

The Committee note that in the case of non-safety category posts the 
best amongst the failed SC I ST candidates are promoted on ad-hoc basis 
for six months and imparted on job training for improving their knowledge 
to come up to the requisite standard. If their performance is found 
satisfactory after a period of six months. their promotions are made on 
regular basis. The Committee recommend that such a procedure may be 
adopted by the Eastern Railway authorities while giving promotions to 
SC I ST staff working in safety category of posts. 

Reply 01 Government 

Based on the recommendations of the Railway Accident Enquiry 
Committee. 196K. it was decided in consultation with the Ministry of Home 
Affairs that in respect of selection to safety category posts, no relaxation 
should be given to SC I ST candidates in respect of prescribed qualifica­
tions regarding professional ability and length of service. Posts classified as 
'Safety Category Posts' are those directly connected with safety in train 
operation. Any reduction in standards of the personnel manning such posts 
arising out of lack of adequate experience will adversely affect the train 
operations. It is therefore not possible to agree to the recommendation 
that the 'best amongst the failures' scheme as applicable to SC / ST 
candidate in non-safety categories to be extended to safety categories also. 

[Ministry of Railways O.M. No. 88-E (SCT) 1/80/2 dated 8-9-1989.] 
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Reconuneadatlon (81. No. 36, Par'll 3.23) 

The Committee have been informed that at present there is no training 
centre to impart training to the SC I ST employees promoted on ad-hoc 
basis as the best amongst the failed candidates. The Committee do realise 
that on-job training is a must for improving the knowledge of the 
employees to come up to the requisite standard. Howeveli. the importance 
of the theoritical knowledge also to achieve this and cannot be lost sight 
of. Keeping this in view,· the Committee recommend tllat the Ministry of 
Railways should set up a training centre for imparting theoritical training 
for a short duration to the SC/ST employees of the Zonal Railways 
promoted on ad-hoc basis to supplement the on-job training to bring such 
SC/ST employees upto the requisite standard for regular promotions. 

Reply of Government 

In-service tramlng to SC/ST candidates who are promoted under the 
scheme of 'best among the failures' is normally given on the job in which 
they are promoted and necessary guidance is given by their supervisors 
both on the theoritical as well as the practical aspects. Moreover. the 
number of such candidates is very small at a time. they belong to various 
categories and as such it is not possible to set up a centre for imparting 
theoretical training. which is covered to the extent possible under the 
existing scheme. It has also been noted that the existing practice is being 
followed satisfactorily and that excepting in very few cases. almost all those 
promoted as per the policy of 'best among the failures' are rcgularised 
after completion of the period of their ad-hoc promotion of six months or 
after extending the period of in-.service training in a few caSes. 

[Ministry of Railways O.M. No.88-E (SCT) 1180/2 dated 8-9-1989.] 

Recommendation (SI. No. 41, Para 3.47) 

The Committee note that 10 per cent of the quarters in Type I and II 
categories are reserved for SC/ST employees and 5 per cent of Type III 
and IV quarters in non-essential categories only are reserved for SC/ST 
employees in stations where the number of such quarter is 50 or more. The 
Committee fail to understand why reservations have not been extended to 
quarters in essential categories also for tl)e SC/ST employees and in their 
opinion the Eastern Railway authorities should not be averse to providing 
reservations in the essential categories quarters. The Committee will await 
the decision taken by the Eastern Railway in this regard. 

Reply of Government 

The staff in 'Essential' categories already enjoy a higher priority in the 
allotment of quarters and get allotment of quarters at a much quicker pace 
than the staff in non-essential categories. Keeping in view the nature of the 



so 
work involved and the need to keep the essential cateJOry staff available 
near their headquarters so that they can be called at short notice in any 
emergency. efforts are made to allot accommodation to 81 many essential 
category staff as possible. Since essential category staff already enjoy a 
much higher preference, it would not be desirable to provide any 
preference to SC 1 ST staff in essential category. The Ministry of Railways 
is, therefore. not in a position to give further relaxation in the extent 
policy in favour of essential staff belonging to the reserved communities. 

[Ministry of Railways O.M. No. 88-E (SCT) 1/80/2 dated 8-9-1989.) 

Recommendation (SI. No. 42, Para 3.48) 

The Committee find that during the evidence no cogent reason has been 
aduced by the representative of the Eastern Railway for laying down the 
limit of 50 or more quarters on a station in non.essential categories for 
providing reservations for the SC 1 ST employees. The Committee recom­
mend that this norm of 50 quarters may be reviewed by the Eastern 
Railway authorities and suitably reduced so that the benefit of reservations 
in allotment of residential accommodation is extended to more SC 1 ST 
employees. 

Reply of Government 

At most of these smaller way-side stations, the quarters are earmarked 
post-wise 1 department-wise and the staff posted there are generally accom­
modated in their nominated quarters on vacation by their predecessors. 
Further at these places. majority of the quarters are earmarked for 
essential categories and the principle of reservation does not apply to these 
categories.The very purpose of providing reservation only in non-essential 
categories is to enable SC 1 ST staff belonging to these categories getting a 
fair share of quarters. since the percentage of quarters set apart for non­
essential categories is low. Even though staff are recruited in each category 
as per roster points. then postings at various places including smaller 
stations is not as per the percentage laid down amongst the total number 
of staff posted at that station. Administratively such a proposition is also 
not feasible. The Ministry of Railways are, therefore, of the opinion that it 
will neither be desirable nor practicable to provide reservation at such 
smaller stations having less than 50 quarters in the pool earmarked for 
non-essential categories. 

[Ministry of kailways O.M. No. 88-E (SCT) 1180/2 dated 8-9-1989.] 



CHAPTER IV 

RECOMMENDATIONS I OBSERVATIONS IN RESPECT OF WHICH 
REPLY OF GOVERNMENT HAS NOT BEEN ACCEPTED BY THE 

COMMI1TEE ANt> WHICH REQUIRES REITERATION _mead ..... (81. No.1, Pua 1.15) 

The Committee note that there are seven categories of posts in the 
Eastern Railway to which reservation orders have not beed made appli­
cable on the ground that these iXlsts are treated as ex-cadre tenure posts. 
These posts are filled up by drafting employees from different departments 
and cadres without disturbing their seniority in the parent cadres. It has 
been stated during the evidence that the sanction of the Department of 
Personnel has been obtained for excluding these posts from the operation 
of reservation orders as per Department of Personnel's Brochure. In the 
opinion of the Committee, the keeping of a large number of categories of 
posts outside the purview of the reserva~on orders needs a review de-novo 
to reduce the number of such categories of posts to the minimum so that 
the process of providing 'benefit to persons belonging to Scheduled Castes I 
Tribes through reservations in services is not hindered. 

Reply of the Government 

The matter has been reviewed. The Ministry's comments about reserva­
tion in the posts of Vigilance Inspectors, Instructors in Training Schools 
and· staff in Production Control Organisations have been given in reply to 
the Recommendation Nos. 2, 3 and 4 respectively. The matter was also 
referred to Department of Personnel and Training who have advised that 
there is no change in the existing policy. As regards temporary promotions 
for less than 45 days duration, such posts are filled by locally available 
senior-most persons because employees on transfer from other places do 
not like to be posted for such a <short duration. In regard to the 
upgradation scheme where alI posts in a particular category I grade are 
upgraded, no reservation is considered necessary because all the reserved 
community employees in the lower grade also get promotion to the higher 
grade. 

[Ministry of Railways O.M. No. 88-E(SCT) 1/8012 dated 8-9-1989.J 

Coauneatl ~ the On.....,. 
Please see Chapter 1,- Para 1.16. 
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Recommendatioa (Sl. No. Z ....... 1.16 " 1.17) 

A probe by the Committee into these exemptions has revealed that out 
of 28 posts of Inspectors in Vigilance organisations not a single post was 
held by a Scheduled Caste employees and only one Scheduled Tribe 
candidate officiated against the post of Vigilance Inspector during 1985-86 
and 1986-87. 

The Committee are not inclined to agree with the representatives of the 
Railway Board that the reasons for makin! the posts of Vigilance 
Inspectors as ex-cadre posts in that they have not only to investigate 
discreetly but h,ve also to make out elaborate reports. In the opinion of 
the Committee, there is no dearth of SC I ST employees in the Railways 
for being posted as Vigilance Inspectors. Keeping in view the importancl 
of the Vigilance Inspectors who inter-alia also look into the cases of 
harassment of SC I ST employees in Railway, the Committee recommend 
that the posts of Vigilance Inspectors should be converted into regular 
cadre posts and should not be allowed to continue as ex-cadre posts. 

Reply or the Govemment 

Vigilance work is of a very exacting and unpopular nature. Most of the 
staff are unwilling to join the organisation because it allienates them from 
their parent departments. They stand to loose the experience they would 
have gained in the parent department, they loose their friends about whom 
they have to investigate and also expose themselves to vendetta at the 
hands of the seniors whom they investigate Vigilance work is extremely 
trying and there are not many takers. 

It is neither practicable nor desirable to create cadre posts in the 
Vigilance department, the reasons for which are as follows:-

(i) Though there may be 20 to 40 posts of V\gjlance Inspectors on each 
Railway. it has to be remc°nibered that they are drawn from seperate 
disciplines such as CivH Engineering, Mechanical Engineering. Signal 
& Telecommunication Department, Traffic, Accounts, Store. Person­
nel, Security. Medical etc. Some are drafted from the Police I CB I 
Departments. It would be necessary to have a sub-cadre under each 
discipline and there would not be more than 2 to 4 Inspectors under 
each discipline. Formation of a seperate cadre for each such smllll 
cadre would not be possible and staff would get fru!>trated. 

(ii) Before an Inspector joins Vigilance, he has to have grounding for 
about 15 to 20 years in his own parent department. He is required to 
investigate cases pertaining to his own. parent department. Under the 
circumstances. at the initial stage. we can not recruit Inspectors in 
the Vigilance Department and keep them permanently by forming a 
separate cadre. 

(iii) It is the policy of the Government to transfer persons working on 
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seDSltlYe posts. Vigilance is the most sensitive depanment on the 
Indian Lilways. It is absolutely necessary that Inspeaors and 
officers working in the Vigilance Department are sent back to their 
parent department after the completion of their tenure. Otherwise 
they will also get out of touch of the latest dovelopment I changes 
taking place in their department. This is also the view of the Centrill 
Vigilance Commission. 

2. In view of the foregoing, we have to continue with the ex-cadre 
system in which only vohthteers are drawn from various departments who, 
on completion of tenure, go' back to their parent departments on the 
Railways. It is of course true that SC I ST should have enough representa­
tion in the services. Instructions will be issued that amongst the volunteers, 
due consideration should be given to SC 1 ST l'andidates while selecting for 
the Vigilance Department 1 Organisation. 

[Ministry of RaitMys·O.M. No. 88-E (SeT) 1/80/2 dated 8-9-1989.] 

COIRIDeIIts of the Committee 

Please see Chapter I, Para 1.16. 

Recommendatioa (51. No.3, ...... 1.11) 

In the category of instructors in training schools. the Committee note 
that during the year 1985-86 out of 49 Inspectors. the number of Scheduled 
Caste Inspectors was two only. During the years 1986-87 and 1987-88 out 
of 47 Inspectors. the number of instructors belonging to Scheduled Castes 
continued to be only two. During these years none of the Instructors 
belonged to Scheduled Tribes. The Railway Board authorities ascertain 
that "due consideration is given. to the deserving SC 1 ST candidates while 
filling up such posts" is not bome out by such a meagre representation of 
SCs 1 STs among the instructors in the Training Schools. The Committee 
do not find any justification for continuing the posts of Instructors in the 
Training Schools as ex-cadre PQSts. Keeping in view the fact that a large 
number of Scheduled Caste 1 Scheduled Tribe people are coming out of 
technical colleges and schools year after year. they feel that it should not 
be difficult for the Eastem Railway to recruit from the open market 
persons belonging to SC I ST communities for appointment as Instructors in 
Training Schools in regular cadres instead of continuing such posts as ex­
cadre ones. 

Reply of Gowet IIIMIIt 

The instruction given in the training institutions I schools is intended to 
closely familiarise the trainee ,!lith various aspects of work, relating to his 
area of function. The refresher courses arc also dcsiJlled to update tbe 
knowledge and skills of the trainees. with specific reference to recent 
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developments in technology in their relevant fields. As this is 'applied 
training' meant for preparing trainees to equip themselves to work on the 
Railways and give "refresher courses" for serving employees, an open­
market candidate who has no background knowledge of Railway working 
will be of no usc and may be found seriously wanting, even if he is 
academically brillient. An Instructor in a Training School should have 
special skills in his particular area acquired only by long experience on the 
job, supplemented by teaching abilities, besides ability to communicate 
effectively. This is the reason why only experienced serving staff are 
carefully chosen for posting as Instructon in TfI'ining Schools on a tenure 
basis. The purpose of prescribing a tenure is to ensure that the Instructor 
himself updates his own knowledge and sltills by reverting back to his 
cadre, besides replacing him with someone else who may have gained 
experience and skills in the technological changes that may have taken 
place in the meanwhile. A directly recruited Instructor will be unable to 
achieve any of these objectives. Further, since the number of posts of 
Instructon in each discipline on each Zonal Railway is very small, the 
concerned persons would get frustrated. Since their promotional prospects 
will be very little, if these posts arc treated as a separate cadre instead of 
as "ex-cadre posts" as at present. In addition, when an existing employee, 
whether he is SC I ST or other castes candidate, is selected for such ex­
cadre post, the resultant vacancy is filled by promotion as per 40 point 
roster of the grade in the cadre to ensure a10ngwith representation of SC I 
ST in the parent cadre. The parent cadre strength is so big compared to 
the number of ex-cadre posts,· the selection I non-sclcction of SC I ST 
candidate to this post docs not effect tbe overaH SC/ST reprcscntation. It 
may also be added that in no case of promotion, the qualification of having 
worked as an Instructor in training school is· specified and hence this wiD 
not affect the promotional prospects of SC I ST, who have not worked as 
Instructor. To the extent direct recruitment is permitted or may be needed 
in very rare cases in the training institutions, qualified candidates from 
reserved communities will also be eligible to apply, since the rules and 
orden governing the reservation of posts in direct recruitment grades I 
categories will also be applicable to posts of Instructon in Training 
Schools, if fiDed by direct reCruitment. 

The Indian Railways are going through a phase of rapid modernisation 
as well as introduction of state-of-the art technology in aU disciplines. As 
these have vital safety implications, Instructon appointed in training 
institutions to impart the relevant skills to the trainees should be 
sufficiently qualified and experienced in their respective disciplines in the 
Railways itself so that they will be in a position to pass on these skills to 
the trainees. A directly recruited candidate who has had no exposure to 
the complexities of the Railway working will not be in a posiuon to 
discharae his duties satisfactorily and adequately. 

(Ministry of Railways O.M. No. 88-E (seT) 1/80/2 dated 8-9-1989.) 
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Conuneats or the COIIUIIittee 

Please see Chapter I. Para 1.24. 

Recommendation (81. No.4, ...... 1.19) 

The Committee are not convinced by the argument aduced by the 
representative of the Ministry of Railways during evidence that only a few 
volunteers offer to work ill the Production Control Organisation attached 
to each workshop 1 production unit because it was not financially as 
lucrative as to work in places like Shop floor where workers get incentive 
bonus etc. In the opinion of the Committee the Ministry of Railways 
should make the appointments in the Production Control Organisation 
more attractive by increasing the quantum of special pay sufficiently to 
attract a large number of volunteers including those from the SCs 1 Sis to 
opt for working in tbe Production Control unit. The Committee will await 
the action taken by the Ministry of Railways in this regard. 

Reply 01 Government 

Revision in the quantum of special pay to Production Control Organisa­
tion staff. at this stage will not serve the intended purpose of making 
Production Control Organisation posting attractive as the incentive scheme 
as such is under revision. Under the revised incentive scheme. the 
incentive bonus for shop floor staff is likely to be substantialy higher. It is, 
thus. necessary to wait for the formulation of revised incentive scheme. 
Only when the new incentive bonus structure for shop floor staff is known. 
it will be possible to work out the revised quantum of special pay for 
Production Control Organisation. staff. The Committee's recommendation 
will, therefore. be considered after revision of the existing incentive 
scheme. 

[Ministry of Railways OM No. 88·E (scr) 1/80/2 dated 8·9·1989.) 

Coaunentl or tile ConunIUee 

Please see Chapter I, Para 1.30. 

Reconuaendattc. (81. No.5, ...... 1.24) 

The Committee have been informed that a Ceu exists in the Ministry of 
Railways (Railway Board) to look after the inteRst of SC 1 ST employees 
whose number is roughly about 2.5 to 3 lakhs as also to ensure proper 
implementation of the policy in regard to recruitment and promotions of 
officers belonging to Scheduled Castes and Seheduled Tribes. looking into 
individual grievances of SC 1 ST employees. conducting of inspection to 
monitor the implementation of the reservation policy etc:. At prelCnt the 
Ilaff strength of the Cell is stated to be two Sec:tion Offic:cn. four 
Assistants. two Inspectors and three UDCs and LOCs. Keeping in view 
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the large number of the SC 1 ST Employees in the Railways, the Commit­
tee recommend that the staff strength may be suitably augmented as 
assured by the Chairman of the Railway Board during evidence. 

Reply or Government 

A fresh workstudy of E(SCT) I & II branches in Railway Board is being 
undertaken and based on the results of the stu4y the needs of the Cell wiD 
be arranged to be adequately met. 

[Ministry of Railways O.M No. 88-E(SCT)I/SO/2 dated 8-9-1989.] 

Conuneats or the Committee 

Please see Chapter I, Para 1.36. 

Recommendation (SI. No. 14, Para l.ll) 

The Committee have been informed that the Calcutta, Patna and Maida 
Railway Recruitment Boards of the Eastern Railway have been able to 
recommend adequate number of candidates belonging to Scheduled Castes 
for ItPpointment in the Eastern Railway. However, the Ranchi Railway 
Recruitment Board which is responsible for recomme~ding the candidates 
belonging to Scheduled Tribes for appointment in t;'f Railway has not 
been able to meet the requirement of the Eastern Railway so far as the 
filling of the vacancies reserved for Scheduled Tribes is concerned. 
Consequently. Eastern Railway have requested the Calcutta, Patna and 
Maida Railway Recruitment Boards also to select and recommend the 
candidates from the Scheduled Tribes also to fill up the vacancies reserved 
for the Scheduled Tribes. The Committee will await the outcome of the 
efforts made by the Eastern Railway in this regard. 

Reply of Government 

During the period from 1.4.88 to 30.6.89, Railway Recruitment Boards 
at Calcutta. Patna and Maida have given 120 ST candidates to Eastern 
Railway against only 43 such candidates given during 1987-88. 

[Ministry of Railway O.M. No. 88-E(SCT)I/80/2 dated 8-9-1989.] 

Coauaeats of the Coaunittee 

Please see Chapter I. Para 1.44. 

~ (81. No. 15, Para 1.U) 

The Committee note that the Headquarters of the Ranchi Railway 
Recruitment Board is .... rly 300 kilometers away from the areas inhabited 
by Santhall which is pre-dominantly inhabited by the Scheduled Tribes. 
'I1Iey recommend that Railway Recruitment Board should set up Recruit-
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ment Centres at places like Sahibaanj and Dumka which are in the heart of 
the areas inhabited \)y the Scheduled Tribes. 

Reply of Government 

Railway Recruitment Boards have been established at various places 
with a view to expediting the selection process and to rationalise the 
workload. Accordingly at "resent 19 Railway Recruitment Boards includ­
ing one at Ranchi, serve the various regions. Railway Recruitment Board 
at Ranchi makes exclusive recruitment of Scheduled Tribe candidates. 

Ranchi is centrally located and it is close to tribal distrihs of Bihar. 
Orissa, Madhya Pradesh and West Benaal. Ranchi is also the heartland of 
tribal land area of Chottanagpur-Santhalpargana. The location of Railway 
Recruitment Board at Ranchi is, therefore, considered to be quite 
appropriate. 

It may however be mentioned that Railway Recruitment Boards open 
examination centres at various places taking into account inter-alia factors 
such as number of candidates offering themselves for examination. This 
equally applies while opening examination centres at Sahibganj and 
Dumka. 

The existing Railway Recruitment Boards are adequatley meeting the 
recruitments of the Railways. Keeping in view this position and the need 
for economy it is Qot considered feasible to open any additional Railway 
Recruitment on the Railways. 

[Ministry of Railways OM No. SOE(Scr)I/SO/2 dated 8.9.1989.] 

COIIIIIIeDts of the Committee 
Please see Chapter I, Para 1.44. 

Recommendation (St. No. 25. ,..... 2.68 " 2.69) 
The Committee have been informed that while no roster is maintained at 

the time of engagement of casual labour or substitutes, instructions were 
issued by the Railway Board to the Zonal Railways to ensure that 
adequate number ot SC I ST casual Labour was recruited so that there was 
no shortfall in their availability for ensuring their adequate representation 
at the time of screening for regularising against Class IV vacancies. The 
Clarification of adequate numbers was issued by the Raibvay Board in 
1974 making it aboundantly clear that out of 100 casual labourers 
recruited, 17 persons should be from Scheduled Castes and 7 persons 
should belong to Scheduled Tribes. Immediately thereafter a ban was 
imposed on the recruitment of casual labour which continued for about 7 
to· 8 years with tbe result that the representation of Scheduled Castes and 
Scheduled Tribes remained poor among the casual labour force and the 
resultant imbalance could not be done away with. 

The Committee note that as on 1 April, 1988 there are 19000 casual 
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labourers on roll and out of them 2413 (12.68 per cent) belong to 
Scheduled Castes and 428 (2.25 per cent) belong to Scheduled Tribes 
against the percentages of 17 and 7 respectively as suggested by the 
Railway Board during the y.:ar 1974. The shrinkage of the percentages of 
Scheduled Castes and Scheduled Tribes in the casual labour force has been 
attributed firstly to their regularisation at the prescribed quota and 
secondly to the non-recruitment of the casuallahour for a pretty long time. 
Even now recruitment to the casual labour ford is scanty and that too has 
to be done with the personal aprroval of the General Manager of the 
Zonal Railway. However. the Committee are distressed to find that while 
recruiting 185 persons as casual labourers in 1987. the number of casual 
labourers belonging to Scheduled Castes was only four and none of them 
belonged to Scheduled Tribes despite the instructions of the Railway 
Board. The Committee recommend that the Railway Board should look 
into recruitment of the casual labour and 'analyse the reasons for not 
adhering to the instructions issued by it to the Eastern Railway and if need 
be to fix the responsibility in the matter. 

Reply of Govemment 

The matter is under investigation. 

[Ministry of Railways O.M. No. SS-E(SCf)I1S0/2 dated 8-9-1989.] 

Comments of the Committee 

Please see Chapter I, Para 1.49. 

Recommendation (SI. No. 28, Para 2.77) 

The Committee are surprised to note that "safety consideration" have 
been stated to be one of the consideration for not filling the reserved posts 
through promotions. The Committee fail to understand as to how it could 
be that there are not sufficient number of SC I ST employees working in 
technical Departments having a bearing on safety in the Railways when the 
reservations have been in force for nearly two decades. The Committee 
recommend that Railways start imparting training to more and more 
employees belonging to Scheduled Castes and Scheduled Tribes in the 
disciplines where safety is one of the important facto~ so that there is no 
dearth in the availability of Scheduled Castes and Scheduled Tribes 
employees at the time of effecting the promotions. 

Reply of Go.emlDeDt 

Accepted. Necessary instructions have been issued to Zonal Railways I 
Production Units etc. 

Ministry of Railways O.M. No. 88-E(scrlI/SO/2 dated 8-9-1989 

Comments of the Committee 

Please see Cltapter I. Para 1.58. 



~ (51. No. 31, ..... 2.16) 

The Committee note that inspite of the reservation, orden being in forte 
for nearly two decades, a lot of deficiencies are detected by the inspecting 
officers during their inspections of rosters maintained at Divisional 
Headquarters I Workshops of the Eastern Railway which in their opinion is 
the result of not imparting proper training to the staff responsible for the 
maintenance of the rosters. The Committee recommend that regular 
training should be arranged by the Eastern Railway authorities to train the 
staff responsible for the maintenance of rosters to check the creeping in of 
various deficiencies in their maintenance. ' 

Reply f1l GoftnuDeat 
Ac:cepted. Necessary instructions have been issued by the Eastern 

Railway to the concerned authorities for imparting regular training to the 
staff who are maintaining Roster Registers. 

[Ministry of Railways O.M. No. 88-E (SCI') 1180 I 2 dated 8-9-1989.] 

Comments f1l the CowmJUee 
Please see Chapter I, Para 1.63. 

RecommeadatIoII (81. No. 34, Pua 3.16) 

The Committee note that ,no relaxatim in qualifying marks is aHowed in 
the Eastern Railway to SC I ST employees for promotions in safety 
category of posts. However, the SC I ST employees are given pre-selection 
coaching the duration of which is 2 to 3 weeks. It appears to the 
Committee that no scientific analysis of the efficacy of pre-selection 
coaching imparted to SC I ST employees has ever been made by the 
Railway authorities to ascertain the extent to which such a training 
improves their chances in getting promotions. The Committee cannot also 
rule out the possibili!y of SC I ST candidates failing in written test I 
interview because of their inability to express clearly in English I Hindi. 
Keeping all these factors in view, the Committee reconwend that a 
scientific analysis of the efficacy of pre-promotion training given to SC I ST 
employees be made and if need be its content and duration may be 
suitably improved so that the desired benefit reaches to the SC I ST 
employees to improve their chances in promotions in the real sense. 

Reply f1l the GoftnuneaI 
The matter has been reViewed. The emsting practice of imparting pre­

selection coaching to SC I ST employees for promOton in safety categories 
in Eastern Railway is considered satisfactory. Howerver, a study on the 
efficacy of pre-selectioD CO.dIjDI has already been undertaken and if found 
necessary the scheme will be suitably modified. 

[Ministry of Railways O.M. No. 88-E(SCI')1I80/2 dated 8-9-1989.1 



Cmwets 01 ... Ceo ..... 

Please see Chapter I, Pan 1.SS. 

_ .. Dd .. (51. No. 43, tt.n 3.56) 

The Committee bave been iDfonned that accordinl to the o*n issued 
by the Railway Board in February, 1981 all vendinJ contracts of staUsl 
troUeys of balf unit faUina vacant are raerved for SC I ST persons. 

However, the Committee note tbat out of 457' vending contracts in the 
Eutern Railway, 54 vending contracts are held by people belonging to SC I 
ST communities, out of 13 catering contracts two are held by persons 
belonging to SC I STs and out of six petty contracts awarded by Eastern 
Railway during tbe last three years only two are held by. the persons 
belong to these communities. They bave been infonned durinl evidence 
that biller contracts of refreshment rooms etc. are renewed after every 
five years and contracts of small units are renewed after every three years. 
However, in case the services rendered by the serving contractors are upto 
tbe mark and there are no complaints against tbem then their contracts are 
renewed as a matter of routine. It is only when a contract is not renewed 
that the possibility of its being awarded to persons belonging to SCs I STs 
arises. In the opinion of the Conunittee, this practice automatically defeats 
the purpose of the Railway Board's orders of 1981 which provide that 
small units falling vacant are reserved for SC I ST persons. The Committee 
will like the Eastern Railway authorities to go deep into the matter' and 
devise some ways and means so that at the time of renewal some 
percentage of the petty vending I catering contracts are awarded to persons 
belonging to SCs I STs. 

Reply qf Government 

As per Board's policy, all future vacancies of catering I vendin8 contracts 
equivalent to 1/2 units whether arising out of new creation or out of 
termination I non-renewal contracts, have been reserved for SC I ST can­
didates. However, it is also Board's policy that catering I vending contracts 
should be renewed if the performance of the contractors was satisfactory 
during tbe contractual period. It is not considered desirabl'! to change this 
policy. 

[Ministry of Railways O.M. No. 88-E(SCI')I/SO/2 dated 8-9-1989.] 

c ..... 01 abe c.--.... 
Please see Chapter I, Para 1.67 



ANNEXURE-I 
(vUk Para-I.8) 

GOVERNMENT OF INDIA 
M,N,STRY OF RA,LWAYS 
(RAILWAY BOARD) 

No. 89/V-IIINSP/1/1. 

The General Manaaen (Vigilance) 
All Zonal Railways! 
Production Units. 

(COPY) 
New Delhi, dated 25.9.1989. 

SUB: Selection 0/ Vigiltmct Inspectors o. ZOIIIII RtJilwtlys. 

The Parliamentary Committee on the welfare of SCs and STs durinl the 
coune of oral evidence by the Board on implementation of reservation 
policy on Eastern Railway expressed their concern due to the low intake of 
staff belonginl to these communities in the catelory of Vigilance Inspec­
ton. 

In this connection Railways' attention is invited to Board's letten No. 
791 V-I/INSP 1114 dated 5.8.80 and No. 841 V-I I INSP 1111 dated 3.8.84 
and 2.6.86 which lay down criteria for the selection of Vigilance Inspecton 
on the Zonal Railways and also for enlistment of eliJible catelory of staff 
to be considered for selection of ViJilance Inspecton. The matter has been 
further examined in the Railway Board and it has been felt that it is 
desirable to encourage employees belonginl to these communities to join 
the Vigilance Organisation in· sizeable numben. Railways should, there­
fore, ensure that while laking steps to fill up the posts of Vigilance 
Inspecton, employees belonging to SC and ST are given encouragement 
and consideration and also certain amount of preference is given to them 
in selection so 'hat they are well represented in the Vililance Organisation. 

Please acknowied.e receipt of this letter. 

DA/Nil 
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Sd/-
(M.K. Batra) 

Director Vigilance (E) 
Railway Board. 



ANNEXURE-II 
'(viM Par~1.SS) 

S""ement Showing the List of posts included in the safety category 
Operating Department: 

1. Transportation Inspectors. 
2. ASMs' Cabin ASMs' Station Supdt. (Non-gazetted), SMs' Dy. SSs. 
3. Guards. 
4. Yard Masters' AYMs/Yard foreman. 
S. Switchmen and Shunting Jamadars. 
6. Section Controllers' Dy. Chief Controllers' Chief ControUers. 
7. Safety Counsellors' Safety Inspectors. 

Civil Engineering Department: 
8. Bridge Inspectors. 
9. Permanent Way Inspectors. 

10. Asstt. Foreman-Cum-Operator (P1assermatic Tie Tamping). 
11. Operator-cum-Chargeman (Tie Tamping). 
12. Section Mate, Keyman and P.Way Mistry. 
13. Asstt. Shop Supdt. (Bridge Workshops). 

Signal and Telecommunication Department: 
14. Signal Inspectors. 
IS. Elec. Signal maintainer and Mechanical Signal Maintainers. 
16. Asstt. Shop Superintendent (Axle Counter Production and Inspection, 

Production and Overhauling of Relays, Tokenless Block Instrument 
Testing). 

17. Relay Inspectors. 
18. Telecommunication Inspectors. 
19. Telecommunication Maintainers. 

Meclumicall Electrical Departments: 
20. Driver I Assistant Drivers' Diesel Assistant I Motorman' Tower Wagon 

Driver I Motor Trolley Driver. 
21. Loco foreman I Asstt. Loco Foreman' Electric Foreman' Asstt. Shop 

Supdt.1 Chargeman (OHE Substations' Remote Controll Loco Train 
Lighting, Air Conditioning (Coach)' Mech. Foreman' Asstt. Mech. 
Foreman, Chargeman (Loco)'E.M.U. Running Sheds. 

22. Carriage Foreman I Wagon Foreman. 
23. Loco Inspectors I Driving Instructors. 
24. Train Examiner (Mech' Elec' EMU' Loco). 
15. Shunter. 

62 



63 

26. Carriage and Wagon Inspector. 
rr. Power ControUer I Traction Loco ControUer I Traction Power Control-

ler I Traction Sub-Station Operator. 
28. Traction Foreman I Traction Foreman (Running). 
29. Engine Examiner I Lubricating Supervisor. 
30. Boiler Inspector. Boiler Foreman' Asstt. Boiler Foreman, Boiler­

maker Chargeman. • 

LUt of Saftty. CGttgory Posts 
31. Asstt. Shop Supdt. concerned with Train Lighting & Air Conditioning 

only. 
32. safety Inspectors. 
33. Laboratory Supdt.' Chemical & Met. Asstt. 
34. Loco Fitters' C&W Fitters' Wheel Tapers' Fitters in Diesel Sheds and 

E.M. U. and Elec. Sheds I Milright Fitters I Welders of all Departments, 
Train Lighting and Aircondition (Coach) Fitters. 

35. Design Asstts. of all Departments. 

Both Mechanical & Electrical - to the extent applicable to each discipline: 

36. Auto Drivers' Fork Lift Driv~rs' Crane Drivers (Mobile or EOT 
Cranes) 'Traverser Drivers' SliJigers and gunners. 

37. Shop Superintendent(Mech. , Elect.) I Asstt. Shop Superintendent 
(Mech. & Elec.)' Lab. Superintendent I Chemical and Metallurgical 
Assistants. 

38. Senior Electrical Foreman' Chargeman , Sub-Station Operation for 
general services including power houses. 

39. Leading Foreman (Steam Loco) 

Notes:- Entire category, inrrespective of the various grades avail­
able in that, category, should be classified as safety Category 
ego Station Masters' A.S.M.s. etc. of all ranks are included 
in the category of S.M.' A.S.M. 

Saftty cattgory Group B Posts 
Railway Board's letter No. 81-E(SCT) IS '26 dated 23rd March, 1981. 

Sua: Promotion of Scheduled Caste and Scheduled Tribe Employees 
against reserve vacancies-In-serVice training to the best amongst 
the failed candidates. 

Reference is invited to Board's letter of even number dated 19th June, 
1978 regarding till hoc promotion of the best amongst the failed Scheduled 
Caste I Scheduled Tribe employees for a period of six months against the 
vacancies reserved for them for the purpose of imparting in-service 
training. 
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2. In para 2 of the above quoted letter, it was stated that the Board's 
instructions contained in their letters No. E(seT) 74CM 15/34 dated 31st 
August 1974 and 7th December 1976 would continue to apply in all 
categories of posts except in the 'Safety category' posts as enumerated in 
Boud's letters No. E(NG)I-71PMI/161 dated 30th September 1974 and 
E(NG)I-75PMI/44 dated 4th August 1975. The Board have now decided 
that Group 'B' posts in 1M CivU Enginuring, Meclumictll Engineering 
Signal tIIId Telecommunications, Electrictll Enginetring twl ill 1M TrtlllSpor-
IIIlion (TNf!ic) Departments should also corne under the purview of "Safety 
category'. The scheme of promoting the best among fallures will, therefore, 
not apply ·while filling the reserved vacancies in Group 'B' posts in these 
Departments. The scheme win however, continue to apply in all other 
Departments. 

3. The cases of Scheduled Castes 1 Scheduled Tribes employees who have 
already been promoted on ad hoc basis for a period of six months under 
the above scheme against Group 'B' posts in the above mentioned 
Departments prior to the issue of this letter may be reviewed in 
accordance with the decision maintained in para 3 of Board's letter No. 
E(SCf)74CM15/34 dated 19th June, 1978, namely, such candidates as 
have acquired the requisite degree of professional ability to work in safety 
posts, may be included in final panel 1 select list. 

4. It has also been decided that the instruction issued vide Boud's le~er 
No. E(SCf)7OCM15 19 dated 5th June 1973 to the effect that the cases of 
the reserved community candidates wbo were there in the zone of 
consideration but have not been empanelled for promotion to Group 'B' 
posts in the above mentioned 5 departments against reserved vacancies 
should be put up to the General Manager for review in cases where the 
reserved quota remains unfilled; ~ould continGe to be followed. While 
filling up reserved vacancies by general candidates involving de-reservation 
of reserved vacancies in posts in safety category, the General Managers, 
should satisfy themselves that the Scheduled Castes 1 Scheduled Tribes 
candidates were given the requisite amount of Pre-promotion coaching as 
enjoined in Board's letter No. E(SCf)71CMI5 140 dated 28th August 1971 
and E(seT)74CM15/1 dated 26th January 1974 enabling the Scheduled 
Castes I Scheduled Tribes employees to qualify for promotion and that in 
spite of that they could Dot qualify in the selection. 

NEwDEuu; 
Itllluary 2, 1991 

I'tIU3t1 19, 1912 (S) 

ANADI CHARAN DAS 
Chairman 

Comminee on the Welfan 
of Scheduled Ctules 

tIIId Scheduled Tribes 



APPENDIX 

(VUle Para S of the Introduction) 

Analysis of the Action Taken by the Government on the recommendations 
contained in the 47th Report of the Committee. 

1. Total Number of recommendations. 

2. Recommendations which have been accepted by 
Government (Vide recommendatio:lS at 51. Nos. 
6,7,8,9, 10, 11, 12, 13, 16, 17, 18, 19,21,22, 
23, 24, 26, 29, 30, 32, 33, 37, 38, 39, 40, 44, 4S, 
46 and 47). 

Percentage to Total 

3. Recommendations which the Committee do not 
desire to pursue in view of the Government 
replies (Vide recommendations at 51. Nos. 20, 
27, 3S, 36, 41 and 42). 

Number 

Percentage to Total 

4. Recommendations in respect of which replies of 
Government have not been accepted and which 
require reiteration (Vide recommendations at 
51. Nos. I, 2, 3, 4, S, 14. IS, 25, 28, 31, 34 and 
43). 

Number 

Percentaae of Total 

6S 

47 

29 

61.71 

6 

12.76 

12 

25.53 
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